
DIRECTORATE GENERAL OF T'OREIGN TRADE

(DES.I SECTION)

MINUTES OF MEETING NO. l0/80 (NC/I/MEET/Mar/202021/1$ OF THE NORMS COMMITTEE-I

pATEp 03.03.202t

Meeting No. l0/80 (NC/l/MEET/Mar/20202'l ll5\ of the Norms Comminee (NC-l) for the licensing

year 2020-2021 dated 03.03.2021 under the Chairmanship of Sh. Hardeep Singh, Additional Director General

of Foreigl Trade to consider the applications under Duty Exemption/Remission Schemes (Chapter-4) of the

applicable Foreign Trade Policy and the Handbook of Procedures. The following Members of the Committee were

present in the meeting: -

SI No Name of the representatives & their Designation Dcpartment

l Shri K.S. Sodhi. Asst. Director MSME

2. Shri Sushil Kumar Jangid, Scientist 'B' McnY

3. Shri Shaish Kumar, ('fech- l) Consultant

4. Shri V.C. Agarwal, (Tech-3) Consultant

Shri S. K. Bhatnagar, Consultant

In Attcndancc

1 DGFT

Note:

l. In certain cases of the Norms Committee refers to the Recommendations/ Observations/ Deficiencies received

from the concemed Technical Authority. Wherever applicable, a scanned copy of such document has been placed at

the end of the Minutes, in running serial orders. The scanned copies uploaded are to be accepted as per U.O.

No./O.M. No. of the scanned copy as reflected in the minutes.

2. Wherever the Committee has fixed norms, the RAs should allow inputs as per wastage norms approved or as

applied whichever is less.

3. All applications/representations/reply to the Deficiency Letlers (DL) etc. may be sent to NC-l at e-mail address-

Dr. D. C. Dabhole, Dy. DGFT

All firms are also requested to mail/send their presenvlatest valid Email/Postal addresses so that

can be made through email/ by Post.



MEETING NUIⅥ BER:10/80‐ AI´C2/2020(NC/1'MEIう T/Mar/202021/15) IⅥ
EETIN(〕 DATE:03032021

Case No.:6ノ7/80-ALC2/2020   Pary Name:TEGA
INDUSTRIES LIMITED

HQ Fne
101/80/050/00617/AM21/

HQF‖ c
:01/80/050/00427/AM21/

RLA File

102/24/040/00077/AM21/

Mcct No/Date■ 0/80‐       Status:

ALC2/2020&03 03 2021  Withdrawn

Lic No/Datc10210210110  
‐

16092020

lヽcct No/1)atcl1 0/80-       Status:

ALC2/2020&03 03 2021  Withdrawn

Mcct No/Datc:10/80-       Status:

ALC2/2020&03 03 2021  Withdrawn

Lic No/Datc 0210209859

06052020

Mect No/Datc:10/80-      Status:

ALC2/2020&03 03 2021 1Withdrawn

, Decision: The comminee consrdered the case as per the agenda and noted that the case was already approved in
, 

;.:;;; 
";.;;^ 

JuJ ,o ,1.2020 (held on 08.0r.2021) as the case was relisted in the meeting because of

migrationofdataflom4.ToldDataBasetonewDGFT,slTPortal'Therefore,theCommitteedecidedto
withdraw the case fiom the agenda.

Case is withdrawn
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2021)as the case was reHStCd in thc mecting becausc of

migration of data iom 4 7 old Data Base to ncw DGFT's IT POrtal T hcreforc,dlc Commitee decidcd tO

withdraw thc Casc iom the agcnda

l  Case is withdrawn

Case No:8/19/80-ALC2′ 2019  Party Namc:lECA
INDUSTRIES Llヽ 41TED

Case No:51/1/80-ALC2/2020 Party Namc IECA
INDUSTRIES LlMITED

RLA Filc

:02/24/040/00005/AM21/

Case No:15/7/80-ALC2/2020 Party Namel TEGA
INDUSTRIES LIMITED

,Decision: The committee considered the case as per the agenda and noted that the case was already approved in

,"lrr, *". or"o dated 26.11.2020 (held on 08.01.2021) as the case was relisted in the meeting because of

.igrati-on of data fiom 4.7 old Data Base to new DGFT's IT Portal. Therefore. the committee decided to

withdraw the case fiom the agenda.

Case is withdrawn.

HQ File RLA File Lic No/Date:0210210115

,o itsolosolooezolaMz r I .o2t24to4olooo8olAMzt/ 21 '09 2020

Decision: The comminee considered thc case as per the agenda and noted thal lhe case was already approved in

MeetingNo.09/80dated26.|l.2o2o(heldon08.0l.202l)asthecasewasrelistedinthemeetingbecauseof
migrati-onofdatafrom4.ToldDataBaSetonewDGFT,SlTPortalTherefore.thecommitteedecidedto
withdraw the case from the agenda. ,.gufi



Decision: The Comminee considered the case as per lhe agenda and nored that the case was already approved in

Meeting No. 09/80 dated 26.11.2020 (held on 08.01.2021) as the case was relisted in the meeting because of
migration of data fiom 4.7 old Data Base to new DGFT'S IT Portal. Therefore, the Committee decided to

withdraw the case Iiom the agenda.

Case is withdrawn.

Case No:22/1/80-ALC2/2020  Party Namc:ACEINOTEC     Mcct No/Datc11 0/80-     Status:
I                    MANUFACTURINC PRIVATE ALC2/2020          DeFerred

LIMITED               03 03 2021

Casc No:5/7/80-ALC2/2020

HQ File

:01/80/050/00616/AM21/

HQ File

:01/80/050/00398/AM21/

HQ File

101/80/050/00802/AM19/

Party Namc:lECA
INDUSTRIES LIMITED

RLA Filc
:02/24/040/00076/AM21/

4ヽcct No/Datc:10/80-       Status:

ALC2/2020&03 03 2021  Withdrawn

Lic No/Date:0210210109

16092020

Lic No/Datc:0710116365

23042020

Stalus:
Deferred

Lic No/Date:0710H4707
26032019

Decision: The Committee considered the case as per the agenda and nored that a deficiency lener seeking cenain
linformation as raised by MSME was sent to the firm on 01.10.2020 followed by a reminder 12.11.2020.

.However, no reply has been received yet. Therefore, the Committee decided to send final reminder to the firm

for furnishing the following information within l5 days:

l. Per unit weight of each expon product.

2. Manufacturing processes performcd on casting blanks with step wise wastage and material balancing.

Case is deferred.

RLA Fnc
:07/24/040/00016/AM21/

RLA File

:07/24/040/00302/AM19/

Case No:22/1/80-ALC2/2020  Party Namc:MANN AND     Mcct No/Datc■ 0/80‐
HUMMEL FILTER PRIVATE  ALC2/2020
LIMITED               03 03 2021

Decision: The Committee considered thc case as per agenda and noted that the complete set ofapplication is not
,available for examination of the case. Therefore, the Committee decided to ask fiom the firm to upload all the
relevant documents on DGFT's New lT Portal for examination ofthe case.

Case is deferred.
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Case No.:13/17/80-

ALC2/2019
Paty Namc:KABY PRECISloN
MACHININC PRIVATE
ILIMITED

Mcet No/Datc11 0/80‐

ALC2/2020
03032021

Status:
Approved

1靡 蕊 罵

「

F面
満 9/24/040/OM7/AM2J

蕊飛讀 而68268 ~「
DecisiOn:The cOmmittec cOnsidered the case as pcr agenda and dccided to nx the ad_hoc nOnlns as per cOmments

W dated o5 02 2021 as under
Ｓ‐
．
Ｎ。

ITCHS
Code

Export
Item

Quantity 訛
Ｎ。

ITCHS
('odc

Import Item Recommended
Norms

1 84314990
Ｏ

　

Ｓ

Ｖ
　

ｎ

Ｐ

Ｐ 3367 Kg 1 72283090

Hot Roned And Pcelcd

(Bright)AHoy Stcel Round
BarS)Pin Matcrial sizc

5008/5020 Mm X50-58M

1 05Kgs7Kg

contcnt in the

cxpOrt product

8431499o
Ｏ

　

Ｓ

Ｖ

　
ｎ

Ｐ

Ｐ 3530 Kg 72283090

Hot Rolled And Pccled

(Bright)Alloy Steel Round
BarS)Pin Material Sizc

5068/5080 Mm X50-58M

l.05Kgs/Kg
content in the
export product

84314990
Ｏ

　

Ｓ

Ｖ

　

ｎ

Ｐ

Ｐ 2721 Kg 72283090

Hot Rollcd And Pcelcd

(Bright)Alloy Stcel Round
BarS)Pin Matc」 al Sizc
4510/4520 Mm X50‐58M

l.05Kgs/Kg
content in the
export product

4 84314990
Ｏ

　
Ｓ

Ｖ

　

ｎ

Ｐ

Ｐ 2050 Kg 4 72283090

Hot Roned And Pceled

(Bright)Alloy Stcel Round
BarS)Pin Material Sizc

6331/6343 Mm X50‐ 58M

l.05Kgs/Kg
content in the
export product

5 84314990
Ｏ

　

Ｓ

Ｖ

　

ｎ

Ｐ

Ｐ 345 Kg 5 72283090

Hot Rolcd And Pecled

(Bright)A‖ oy Steel Round

BarS)Pin Matc」 al Size
3800/3810 MM x50-58M

l.05Kgs/Kg
content in the
export product

6 84314990
Ｖ。
　
ｎＳ

Ｐ

Ｐ 2880 Kg 72283090

Hot Rollcd And Pcelcd

(Bright)A‖ oy Stccl Round
BarS)Pin Matcrial Sizc

5508/5520 Mm X 50-58ヽ4

l.05KgsiKg
content in the
export product

7 84314990
Ｏ

　

Ｓ

Ｖ

　

ｎ

Ｐ

Ｐ 1781 Kg 7 72283090

Hot Roncd And Peelcd

(Bright)A‖ oy Stecl Round
BarS)Pin Matcrial Sizc

6018/6030 Mm X 50-58M

l.05Kgs/Kg
content in the
expon product

8 84314990
Ｏ

　

Ｓ

Ｖ

　

ｎ

Ｐ

Ｐ 923 Kg 8 72283090

Hot Rolled And Peelcd

(Bright)A‖ oy Stccl Round
BarS)Pin MateHal Sizc

6358/6370 Mm X 50‐ 58M

I .05Kgs/Kg
content in the
export product

9 84314990
Ｏ

　

Ｓ

Ｖ

　

ｎ

Ｐ

Ｐ 2854 Kg 9 72283090

Hot Rollcd And Peelcd

(Bright)A‖ oy Steel Round

BarS)Pin MatcHal Size

4984/4994 Mm X 50‐ 58M

l.05Kgs/Kg
content in the
export product

‐０
　
」

84314990
Ｏ

　

Ｓ

Ｖ

　

ｎ

Ｐ

Ｐ 2047 Kg 10 72283090

Hot Rollcd And Pcelcd

(BHght)Alby Stcd Round
BarS)Pin MateHal Sizc

4435/4445 Mm X50‐58ヽ1

i.05Kgs/Kg
content in the
expon produqtt

shall be of Alloy Steel.
Sl, No, I to t0 shall be of rclcvant gradc as

電 平ツ
a,■ On as per the declsiOn OF NC
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HQ Fllc

9 :♀
1/80/050/00,45/AM20/

ICase No.:21/5/80‐

ALC2/2020

HQ Filc

:01/80/050/00571/AM21/

RLA Filc

:05/23/040/00443/AM20/

Mcet No/Date■ 0ノ80-     IStatus:

ALC2/2020&03 03 2021  Approved

Lic No/Date:0510413626

14022020

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms as per uritten
comments of MeitY vide U. O. No.: W-21/5/2021-IPHW dated 27.01.2021. (Copy enclosed)

RA concemed may take further necessary action as per the decision ofNC.

Party Name:AAVID
THERMALLOYINDIA PVT LTD

RLA Filc:34/24/040/00136/AM21/

Mcct No/Datc■ 0/80‐       Status:
ALC2つ020&03 03 2021 Approved

Lic No/Datc:3410046312

24082020
10

Decision: The Comminee considered the casc as per agenda and decided to ratify thc ad-hoc norms as pcr
written comments ofDPIlr vide u. o. No. P-4701l/148/2020rISw dated 03.02.202t. (copy enclosed)

RA concerned may take further necessary action as per the decision ofNC.

Case No.:3/10/E0-A LC2:2O2O Party Name: AAVID Meet No/Datc:10/80-

THERMALLOY INDlA PVT  ALC2/2020
Status:
Approved

Status:
Approved

HQ「 ilC
ll :01/807050/00664/AM21/

HQ File

12 :01/80/050/00315/AM20/

LTD

RLA File

:34/24/040/00187/AM21/

03032021

Lic No Datc:3410046468

09102020

Decision: The Comminee considered lhc casc as per agenda and decided to ratify the ad-hoc norms as per
writlen comments of DPIIT vide U. O. No. P-4701 I /148/2020-TSW dared 03.02.2021 . (Copy enclosed)

RA concemed may take funher necessary action as per the decision of NC.

‐Case No:21/21/80-ALC2/2019 Party Namc:BHARAT HEAVY
ELECTRICALS LIMITED

RLA File

:11/24/040/00011/AM20/
Lic No Date:1110028681

31012020

Mcet No7 Datcl1 0/80-

ALC2/2020
03032021

Mcct No/Datel1 0/80-

03032021

Lic No/Date:2610012918

05 102020

Decision: The Committee considered the case as pcr agenda and decided to fix the ad-hoc norms as per wrinen
comments of DPIIT vide U. O. No. P-4701 l/390i2018-t'SW dated 01.03.2021. (Copy enclosed)

RA concemed may take funher necessary action as per the decision ofNC.

Case No:42/7/80-ALC2/2020  Pany Namc l)OOWON
CLIMATE CONTROLINDIA ALC22020

HQ Fnc
:01/80/050/00653/AM21/

Decision: The Committee considered the case as per agenda and noted that the complete sct of application is
not available for examination of thc case and in this regard, an cmail was scnt to the firm on 03.02.2021.

Status:
Deferred

PRIVATE LIMITED

RLA rilc

:26/24/040/00007/AM21/L
|
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Case No.:2′7/811‐ ALC2/2019   PaFy Name:OSWAL PUMPS  Mcet No/Date:10/80‐
LIMITED                ALC22020

03032021

Status:
Deferred

HQ F‖ c

101/80/050/00099/AM20/

RLA Filc

:33/24/040/00012/AM20/
Lic No/Date:3310030557

25062019
14

Decision: The Comminee considered the case as per the agenda and noted that the firm's reply was sent to
DPIIT via email dared 19.02.2021 for examination ofthe case. However, no comments have been received yet.
Hence, the Committee decided to wait for the comments.

Case is deferred.

Case No:12/7/80-ALC2/2019  Party Namc:AUTOCOMP
CORPORAT10N PANSE
PRIVATE LIMITED

HQ Filc

:01/80/050/00109/AM20/

:01/80/050/00478/AM21/

Meet No/Date■ 0/80‐      Status:

ALC2/2020          1DeFerred
03032021              ‐

Lic No/Datci3 110067460

01072019
RLA F‖ e
131/83/040/00050/AM20/

15

Decision: The Comminee considered the case as per the agenda and noled that the firm's reply was senl lo DHI
via email dated 18.11.2020 for examination of the case. However, no comments have been received yet.
'Therefore, the Committee decided to remind DHI for expediting the comments.

,Case is deferred-

Party Namc:AUTOFIT CAR
INTERIORS PVT I´ TD

RLA Fne
:10/24/040/00018/AM21/

Decision: The Committee considered the case as per the agenda and noted that the firm's reply was sent to
MSME via email dated 02.03.2021 for examination ofthe case. However, the representative of MSME informed
that lhe case is under examination. Hence, the Commiftee decided 1o wait for the comments.

Case is deferred.

Case No.:20′ 10/80‐ALC2′ 2019 Party Namc:OSヽVAL PUMPS  Meet No/Datc:10/80‐
LIMITED                ALC2/2020

03032021

I  HQ Flle               RLA Fnc              Lic No/Datc:3310030578

17 fl/聟夕5P/991'1■ Y20/    3324/040/09917/AM20/    27082019
‐   Decision: The Committcc considcred thc case as per thc agcnda and noted that thc rlrm's reply was scnt to
DPIIT via cmail datcd 19 02 2021 for examination ofthe case Howevcr,no comlllcnts havc bccn rcccived yct

Mcet No/Date:10/80‐     Status:
ALC2/2020&03 03 2021  Deferred

Lic No/Datcl101 006053 8

11062020

Siatus:
Deferred

Hence. the Committee decided to wail for the comments.

Case is deferred.
ダ
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Case No.:30/2/80-ALC2/2020  Party Name:HEURTEY
PETROCHEM INDIA
PRIVATE LIMITED

Meet No77Datc:10/80‐

ALC2/2020
03032021

Status:
Deferred

18

IHQ File              RLA File              Lic No/Date:3410046093
101/80/050/00460/AM21/       :34/24/040/00042ノAM21/       26052020

Decislon:Thc Commitcc considered the case as pcr agcnda and noted that a dcflcicncy lctcr seeking certain

infonllation as raiscd by DHI was sent to the nn10 0n 23 10 2020 Howcver, no rcply has bccn received yet

Thcrcforc,the Committee decided to send a remindcr to the flnll for fumishing thc following information

within 1 5 days:

l. Wastage generated at each stage ofmanufacture for each raw material separately.

2. Calculation sheet for wastage claimed with reference to wastage generated at (l) above.

3. Manufacturing flow chart ofeach expon item.
4. ITCHS Code indicated for €xport product i.e. parts ofhot oil furnace to be verified as it has been

indicated as 8417 whereas it shall be 8419.

Case is deferred.

|  ICase No:1/7/80-ALC2/2020   Pary Name:AUTOCOMP
CORPORAT10N PANSE
PRIVATE LIMITED

Mcct No/Date:10/80‐     Status:
ALC2/2020          Dererred
03032021

Lic No7Date:3110067818

13082020

Status:
Deferred

19 Decision: The Committce considered thc case as per agenda and noted that the complete set ofapplication is not

available for examination ofthe case and in this regard, an email was sent to the firm on l2.l1.2020 followed by
a reminder on 03.02.2021 . However, no information has been received yel. Therefore, the Committee decided to

ask fiom the firm to upload all the relevant documents on DGFT'S New IT Portal for examination ofthe case.

Case is defened,

Mect No/Date:10/80‐

ALC2/2020
03032021

Lic No/Datc:3110067819

13082020

Decision: The Committee considered the case as per agenda and noted that the complete set ofapplication is not

available for examination of the case and in this regard, an email was sent to the firm on 12.l | .2020 followed by

a reminder on 03.02.202 | . However, no information has been received yet. Therefore, the Committee decided to

ask from the firm to upload all the relevant documents on DGFT's New IT Portal for examination ofthe case.

Case is defened.

HQ「 ilC
:01/80/050/00612/AIヽ421/

HQ Fnc
101/80/050/00556ノAM21/

RLA Fne
:31/83/040/00042/AM21/

Case No:6/5/80-ALC2/2020   Party Namc:AUTOCOMP
CORPORAT10N PANSE
PRIVATE LIMITEl)

RLA File

:31/83/040/00043/AM21/

20

ｒ
ｌ
ｌ
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Case No.:25Jl15/80-A LC2l2018 parly Name: BHARATHEAVy Meer No/Dare:t0/80_ Status:ELECTRICALS LIMITED ALC2I2O2O iJr"r."a
03.03.2021

. HQ File RLA File Lic.No/Dare:09 t006687b; :01/80/050/00595lAMtst :09/24/040/00340tAM19/ t6. .20t82l Decision: The Comminee considered the case as per agenda and noted that cenain information has been soughtliom RA, Hyderabad via emair dated r5.ro.2o2o folrowed by the reminders on l2.rr.2o2o & o4.oz.2o2r.However, no information has been received yet. Therefore, the bomminee decided to send a D.o. letter to RA,
, Hyderabad.

I Case is deferred.

Case No.:13/10/80-ALC2/2020 Pa● y Name:NUcoN
AEROSPACE PRIVATE

一

Ｆ

LIMITED

RLA File
:09/24/040/Oo369/AM21/

Mcet No′つ江c:lo/80‐

ALC2つ020
03032021

Status:
Defered

HQ Filc

101/80/050/Oo674/AM21/

Case No.:11ん /80_ALC2/2020‐ Pary Name:VERTICE
GLOBAL PvTI´ TD

HQF‖c             RLA Filc
101/80/050/00561/AM21/     :09/24/040/Oo248/AM21/

澪 lI1176826.6 Kgs OF ABS Plastic cOInpOnents

Meet No/Date,lo/80‐   ζi:tus:
ALC22o20&o303 2021 Approved

Lic No/Date1091oo69043

14082020

1.ic No/Date:091oo69346

19102020

norms as pcr

22

う
Ｚ

鸞撤驚襦孝:蘇鮮脚制織Ⅷ鷲rl解鷲螂‐
Case is deferrcd

f霊 槻 f/η
←

  :器 腔 lttfFAEROSPACE MttNoわ
“

∝v8卜  '■ 嘔
ALC2/2020&o303 2021 DeFerred

器 航 50Ю 066餅AM創/RLA RL 
Юッ2″04υo037″AM2ν LcNoわ ac091oo69307

_ _                                                    08 102020
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Casc is deFcrrcd

Decision: Thc cOmmittce cOnsidcrcd thc casc as pcr agenda and dccidcd 10 1x thc ad_hOc

commentsOfDPIIT vidc u O No:P_47011/7/2021‐
Isヽv datcd o4 02 2021 as underi

Profcss10nal Ra2or

Bladc

24

necessary action as per the decision ofNC.

Recommended Norms
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Case No:18/24/80-
ALC2/2019

HQ Filc

101/80/050/00375/AM20/

Party Name:ANGIPLAST
PRIVATE LIMITED

RLA File

108/24/040/00406/AM20/

Mcct No/Datc■ 0/80-

ALC2/2020
03032021

Lic No/Date:0810147487

17032020

Status;
Approved

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms as per

comments ofConsultant (Tech-l) as under:

Recommended
Norms

57085 Kgs i.e. asYankauer Suclion Set
Containing (57085

Kgs. PVC Compound
And 7250 Kgs. K-

500000
Numbcrs

for

7250 Kgs i.e. as

applied for
K-Resin (Styrene

39039090 Butad iene
Copolymer)Resin

Note: The words'Styrene Butadiene Copolymer" may be added in the descriplion ofthe import item at
Sl. No. 2.

RA concemed may take further necessary action as per the decision ofNC.

Case No.:166/15/80-ALC2/2018 Party Name:BHARAT HEAVY Mcct No/Datcl1 0/80-
ELECTRICALS LIMITED    ALC2/2020

03032021

HQ Filc

26 :01780/050/00508/AM19/
Decislon:Thc Committcc considcred thc case as pcr thc agenda and notcd thatthe rlrm's rcply was sentto DHl

via email dated 04 01 2021 for examination of thc case Howcvcr, nO Comments havc been reccivcd yet

Thcrcforc,the Committcc dccided to remind DHI For cxpediting thc commcnts

Case is dcFcrcd

Case No.:1/6ノ 8卜ALC2/2020   Party Namc:JAMES        Mcct No/Datc■ 0/80-    Status:
ROBINSON LABS PVT LTD  ALC2/2020&03 03 2021  1DeFerred

lHQ File               Rl´ A File               Lic No/Datc:0910068104 
‐

27.01/809,9/005824,M21/    :09/24/040/00279/今
M20/    116102019

Decision:Thc Committcc considered thc casc as pcr agenda and noted thatthe complctc scl of application is not

available for cxamination of the casc rhcrcfOrc,the Commitcc dccidcd to ask from thc flrm to upload an the

rclcvant documcnts on DGFT's Ncw IT Po● al for cxamination oFthe casc

Case is deferrcd

Case No:1/6/811 ALC2/2020  Party Namc:BANGALORE   Meet No/Datc:10/80‐     Status:
BIOTECH LABS PRIVATE   ALC2/2020&03 03 2021  DeFerred

HQI■ lC Lic No/Datc:0710114398

28 :01/80/050/00636/AM19′       :07/24/040/00240/Aヽ 419/        11012019

Decislon:The Commitee considcred thc casc as per agcnda and noted that thc completc sct of application is not

available for cxamination ofthc casc l｀ hereforc,thc Committce dccidcd to ask'om the rlnn to upload an thc

rclcvant documcnts on DGFT's Ncw I「 Po●al for cxamination ofthc casc

Status:
Deferred

RLA File

:09/24/040/00171/AM19/

LIMITED

RLA Filc

Lic No/Datc:0910066472

18072018

ぶ

lTCHS
Codc

Export Item Quantity 飢
Ｎ。

ITCHS
Code

Import ltem

90183990

l 39044000 PVC Compound



Casc No:46/7/80-ALC2/2020 Party Name:AUSA MEDICAL Mcct No/Datcl1 0/80-    Status:
IDEVICES PRIVATE LIMITED ALC2/2020&03032021 ‐DeFerred

29 Decision: The Committee considered the case as per agenda and noted that the complete set ofapplication is not
ayailable for examination of the case and in this regard, an email was sent to the firm on I I .l 1.2020. However,
no information has been received yet. Therefore, the Committee decided to ask fiom the firm to upload all the
relevant documents on DGFT's New IT Portal for examination ofthe case.

Case is deferred.

Case No:15/24/80-ALC2/2019 Party Namc:UNI VTL
PRECIS10N PVT LTD

Mcet No/Datc:10/80-    Status:

HQ File

:01/80/050/00657/AM21/

HQ F‖ e

:01/80/050/00372/AM20/

RLA File

:07/24/040/00185/AM21/

RLA File

:0724/040/00287/AM20/

Lic No/Date:0710H7104
06102020

f)efcrrcdALC2/2020
03032021

Lic No Datc:0710116245

12032020

]Decision: The Committee considered the case as per agenda and decided to ask from the applicant to fumish the

,O 
following information as per comments ofConsultant (Tech-3):

l. Wastage claimed is E0.5 percent but quantity to be imponed is very high.
2. Parting allowance taken in calculation & wastage claimed for it.
3. Two types of scrap is shown machining scrap & solid scrap. Please give diflerence between them &

' value ofboth ofthem lvith documentary evidence.
4. Document ofcif value of imponed item.

,Case is deferred.

Case No.:1/6/80-ALC2/2020   Pa“ y Name:MODELINFRA  Meet No/Datei1 0/80‐
CORPORAT10N PRIVATE   ALC272020&03032021

31

Decision: The Committee considered the case as per agenda and noted that the complete set ofapplication is not
available for examination of the case. Therefore, the Committee decided to ask from the firm to upload all the
relevant documents on DCFT's New IT Ponal for examination ofthe case.

Case is deferred.

HQ File

:01/80/050/00597/AM19/

HQ Filc

:01/80/050/00275/AM20/

BIOTECH LABS PVT LTD   ALC2/2020
03032021

LIMITED

RLA F‖ c

107′24/040/00232/AM18/
Lic NonDate:0710H2455 1
23 112017               1

Mcet No/Datc:10/80-

Status:
Deferred

Status:
Withdrawn

Case No.:10/19/80-ALC2/2019 Party Namci BANGAl,ORE

RLA Filc

:0724Ю40/00223/AM20/
Lic No/Date:0710H5950
30122019              1

32 Decision: The Committee considered the case as per the agenda and noted that the case was already approved in
Meeting No. 09/80 dated 26.11.2020 (held on 08.01.2021) as the casc was relisted in the meeting because of
migration of data fiom 4.7 old Data Base to new DCFT's IT Portal. Therefore. the Comminee decided t

the case llom the agenda. 押
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Casc No:38/7/80-ALC2/2020

甲 臨 頸
赫 Status:

Deferred

RLA Filc

107/24/040/00183/AM21/

ILic No Date:0710117089
105 102020

33 Decision: The Comminee considered the case as per agenda and noled thal lhe complete set oIapplicarion is not
available for examination of the case and in this regard, an email was sent to the firm on I I .l L2020. However,

, no information has been received yet. Therefore, the Committee decided to ask liom the firm to upload all the

relevant documents on DGFT's New IT Portal for examination ofthe case.

, Case is deferred.

34

‐Case No.:38/7/80-ALC2/2020  1Party Namc:DYNAMATIC   IMeet No/Datc:10/80-
I                    TECHNOLOCIES LIMITED   ALC2/2020

03032021

1HQ File                RLA Filc               Lic No/Datc:0710110107
101/80/050/00455/AM19/       :07/24/040/00133/AM17/       115072016

Decision: ihe Committee considered the case as per agenda and noted that the complete set of application is not

available for examination of the case. Therefore, the Committee decided to ask flom the firm to upload all the
'relevant documents on DGFT's New IT Portal for cxamination ofthe case.

Case is deferred.

Status:
Deferred

Case No:38/7/80-ALC2/2020

1HQ File

Party Namc:DYNAMATIC
TECHNOLOGIES I´ IMITED

Mcct No/Datc:10/80-

AI´ C2/2020
03032021

Status:
Deferred

RLA Fnc
10724/040/00207/AM18/

Lic No/Datc1 0710112362 1

07112017
35

| わase`detrred

:01/80/050/00567/AM19/

Decision: The Commiflee considered the case as per agenda and nored lhat the complere set of application is not

available for examination of the case. Thcrefore, the Committee decided to ask liom the firm to upload all the

relevant documents on DGFT's New IT Portal for examination ofthe case.

Case No:39/7/80-ALC2/2020 Patt Name:AUSA MEDICAL  Meet No/Date:10/80‐
DEVICES PRIVATE LIMITED ALC2/2020

03032021

IHQ Filc

101/80/050/00650/AM21/

RI´A Fne
107/24/040/00184/AM21/

Lic No/Datc:0710117090

05 102020

Status:
Deferred

|

36 Decision: The Committec considered the case as pcr agenda and noted that the complete set ofapplication is not

available for examination ofthe case and in this rcgard, an email was sent to the firm on I l.l 1.2020. However,

no information has been received yet. 'l'herefore, the Committee decided to ask fiom the firm to upload all the

.relevant documents on DCFT's New IT Portal for examination ofthe case-

,Case is deferred.
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Case No:39/7/80‐ ALC2/2020  Pa,y Namc:UNI VTL
PRECIS10N PRIVATE
ILIMITED

Mcct NO/Date:10/80-

ALC2/2020
03032021

Lic No′つate:o7101lo999
19012017

LIMITED

RLA Filc

Status;
Deferred

Status:
Deferred

Status:
Deferred

HQ Fne

37 :01/80/050/00723/AM21/

HQ Filc

38 101/80/050/00582//ヽ
4ヽ21/

HQ Filc

39:Ol(80/050/00725/AM19/

Case is defened.

…
・
ヽ

-0。
1

RLA Filc

:07/24/040/00343/AM17/

Decision: The Committee considered the case as per agenda and noted that the complete set ofapplication is notavailable for examination ofthe case. Therefore, the dommitlee decided to ask from the nrm tl'uftoal att tlerelevant documents on DGFT,s New IT portal for examination of ttre case.

Case is deferred.

Case No.:39/7/80-ALC2/2020  
‐Pa■y Name:MoDELINFRA   Mect No Datel10/80-
CORPORAT10N PRIVATE   ALC2/2020

03032021

Decision: The committee considered the case as per agenda and noted that the complete set ofapplication is notavailable for examination of the case. l'herefore, thc committee decided to urt aoln tt 
" 

nrrn i'o'uproaa urt tn".relevant documents on DGFT's New IT portal for examination ofthe case.

,Case is defened.

:07/24/040/00180/′ Mヽ19/

LIMITED

RLA F‖ c
:07つ4/040/00347/AM17/

Lic No Date:0710114029

17102018

Mcet No/Datc■ 0/80‐
‐ALC272020
03032021

Lic No/Datc:0710H1003
19012017

Casc No.:39/7/80-ALC2/2020  Pany NamcilJNI VTL

PRECISIoN PRIVATE

‐DecisiOn:The cOmmittee cOnsidercd thc casc as pcr agcnda and notcd thatthe cOmplete sct OfapplicatiOn is nOt

ЯvЯ il,h!0■、●
^ッ
.輛 :ぃ o,:^ぃ ^r`L^^^__ ‐1-―   ́   ●  ^

:1,:*::",:::,:TlTr::31:1".:T";llerefore,'the 6o",_tt"" ;;;id;;;;;kHil;; ilffi:ff ;:relcvant dOcuments On DGFT's New IT POrtal fOr examinatiOn ofthc casc

Case No.:22ll/80-A LC2I2O2O party Name: MANN AND Meet No./Date:10/80_ Status:
HUMMEL FILTER PRMTE ALC2/2020 O"f"r."OLIMITED $.03.2021

HQ File RLA File Lic.No/Dare: 07 t0 I l3?0 |

oO 
:01/80/050100520tAM19/ :07 t241040/00t 1U AMt9/ 08.08.2018
Decision: The Comminee considered the case as per agenda and noted thar the complete set ofapplication is notavailable for examination of the case. Therefore, the 6omminee aeciaed to 

".k 
fr"'; ai;;; l;'up-rlua urr ,r,"relevanr documents on DGFT's New IT portal foi examin",i;;;f;;" 

""r".
Case is defened.
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,Casc No:40/7/80‐

ALC2/2020

HQ File RLA Fnc
:01/80/050/00651/Aヽ421/ :07/24/040/00186/Alヽ421/

Party Namc:AUSA MEl)ICAL   Meet No/Date:10/80‐ ALC2/2020 Status:
DEVICじ S PRIVATE LIMITED  03 03 2021               DeFerred

Lic NolDate:0710117091

05102020

4l Decision: The Committee considered the case as per agenda and noted that the complete set ofapplication is not

available for examination of the case and in this regard, an email was sent to the firm on I I .l L2020. However,

no information has been received yet. Therefore, the Commifiee decided to ask llom the firm to upload all the

'releyant documents on DGFT's New IT Portal for examination ofthe case.

Case is deferred.

Case No.:19/7/E0-ALC212O2O ParB- Namc: UNM'I.
|

IHQ File

:Ю
lノ80/050/007267AM 19/

Decision: The Committee considered the case as per agenda and noted that the complete set ofapplication is not

available for cxamination of the case. Thereforc, thc Committec decided to ask fiom the firm to upload all the

relevant documents on DGFT's Ncw l I Ponal for cxamination ofthe casc.

Case is defcrrcd

lCase No.:4177/80-
‐ALC2/2020

HQ Filc

:01/80/050/00652/AM21/

| IC●se No.:387′ 15/8ト

|  IALC2/2018

PRECIS10N PRIVATE
ILIMITED

RLA F‖ e

:07/24/040/00345/AM17/

Mcct No Datci10/80-      Status:

ALC2/2020          DeFerred
.03032021            ‐

Lic No/Datc:0710H1001
19012017

42

Pary Name:AUSA MEDlCAL   Mcct No/Datc:10/80-ALC2つ 020  Status:

DEVICES PRIVATE LIMITED   03 03 2021                Dererred

RLA File:07/24/040/00182/AM21/ Lic No/Date:0710117092
05 102020

43 Decision: The Commitlee considered the case as per agenda and noted that the complete set ofapplication is not

;available for examination of the case and in this regard, an email was sent to the firm on I I .l I .2020. However,
, lno information has been received yet. Therefore, the Committee decided to ask fiom the firm to upload all the

rrelevant 
documents on DCFT's New IT Porlal for examination ofthe case'

Case is deferred.

:篤 INttlttR38sTRIES 臨 :ち:孵
°W8CI ALC22020 :器

Ied

LIMITED

HQ Fne          RLA Fnc:07/24/040/00382/AM17/Lic No/Datc:0710H1210
01032017:01/80/050/00729/AM19/

鷺 胤 lif壁 濃
『
葛 Ъ ∬ 鷺嵐 1甘 tittVitttT机 鑑 3留 肥 :rli::器思 :∬驚臨

:簿 l

.Thercforc, thc Committec dccided to remind thc applicant for ftlmishing thc fo‖
Owing information within 15

NamewithbroadspecificationandtheirHsNcodesofimpolteditemswithYaluesepalately.
Name ofthe items with value procured fiom local sources for export separately'

Name with broad specifications and their HSN codes of items to be exported with value separately.

Details ofmanufaciuring activity involved on the imported items b€fore exporting the item separately-...

Calculation sheet of vaiue addiiion as per FTP and wastage generated in punching the holes and drilling

separately in Kgs and percentage thereof.

K_our
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iCase No.:10/24/80-    Pa■ y Namc:HONDA TRADING   Mect No/Datc:10/80‐    status:DeFerred
lALC2/2019        1coRPORAT10N INDIA PRlVATE ALC22020&03032021

LIMITED

HQ Filc           RLA Fnc:05/23/040/00449/AM20/  1lc No/Datc1051 04 13853
:01/80/050/00367/AM20/ 12032020

R麗Ⅷ:I蹟駕『疑:‖滞猥糧i零攪ξttmぬ
帥d面
“
市凛a“籠∽りた̈ぃ∝k ng∝●Jn

to the applicant on 26 10 2020 Howcvcr,no rcply has
been rcceived yct Thcrcforc, the Committcc dccidcd tO remind the applicant for fumishing the foHO、 ving
lnfOnllation within 15 day,

l

2

3

4

Case is deferred.

Case No.;2El3/80-ALC212020 party Name: ONASSIS AUTO Meer No/Date: l0/80_
LIMITTII) A,LC2/2020

03.03.202 t

Status:
I)eferred

Model number, technical specification and specific quantity-both in terms of number (if any)
and,/or weight, ofeach export product (Appendix-33 ofcurrent HBp refers).
Detail technical note on manufacturing process including the relevant flow sheet.
Detail technical drawings with dimension of each export product, Catalogue, if any, may also be
fumished.
starting fiom the specification of the export product, basic carcuration as to how of raw materiar
proposed for import has been anived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.

HQ File

101/80/050/00502/AM21/
RLA Filc

105/24/040/00152 AM21/
Lic No/Date:0510414546

03072020
Decision: The Commiftee considered the case as per agenda and noted lhat a deficiency lener seeking certain
information as raised by MSME was sent to the afplicant on 12.li.2o2o. However, no reply has beenieceived
yet Therefore, the Committee decided to remind the applicant for fumishing the fottowing information within
l5 days:

l. Detail technical drawings with dimension of each expon product, catarogue, if any, may also be
' furnished.
46 2. weighr ofeach Expon product.

3 weight ofeach ofthe imported and indigenous input, separately for each product, for the purpose of
material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous
input in the expo( product may be indicated. Net weight along with details of other imported input
to be used in the resultant product and sought to be imported./procured fiom sources other than the
license, ifany, may also be indicated.

4 Starting llom the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight ofcomponents to be manufactured

il1,;:i[:.H'::::J:'::]"1:"::::,-i::llT:1:i:::l lase 
ormanurac'[uring wi,h comp.g,

justification and supported by documentary evidence/drawings etc.

Case is deferred.

b .rroe r r
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Parり Namc:MICRON
INSTRUMENTS PVT LTD

HQ File RLA File Lic. No/Date:os 10414670
:01/80/050100532/AM2l / :05/241M0100186/AM21/ 21.07.2020

Decision: The Committee considered the case as per agenda and noted that a deficiency lener seeking certain
information as raised by DPIIT was sent to the applicant on l2.l1.2020 followed by a reminder on 02.02.2021.
However, no reply has been received yet. Therefore, the Committee decided to send final reminder to the
applicant for fumishing the following information within l5 days:

. 1. Weight ofeach Export Product.
2. Weight ofeach ofthe imported and indigenous input, separately for each product, for the purpose of

material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous
input in the export product may bc indicated. Net weight along with details of other imported inpur
to be used in the resultant product and sought to be imported/procured from sources other than the
license, ifany, may also be indicated.

3. Recovery from Aluminium/Aluminium Alloy scrap generaled during the manufacturing process
with sale price of aluminum scrap supported by documentary evidence like copies of sale invoices.

Case is deferred.

Case No.:7/5/80-A LC2I2O2O Parry Name; MICRON Meet No/Dare: l0/80- Status:
INSTRUMENTS PVT LTD ALC2|2020 &03.03.2021 Approved

Case No.:58/3/80-ALC2/2020 Mcct No/Datc:10/80‐
‐ALC2/2020
.03032021

Lic No/Date10510414900
17082020

Lic No/Date:0510413777

103032020

Status:
Deferred

47

HQ File

:01/80/050/00557/AM21/

HQ Fnc
101/80/050/00587/Aヽ421/

HQ Filc

50 :01/80/050/00178/AM20/

RLA Fllc

:05/24/040/00226′しへM21/

RLA Filc

:05/24/040/00744/AM20/

Party Namei VICTORA AUTO
PVT LTD

RLA Filc

:05/24/040/00338/AM20/

Mcct No/Datc:10/80‐       Status:
ALC2/2020          Dererred
03032021

Lic No/Date:0510411950

25092019

Decision: The Comminee considered the case as per agenda and decided to fix the ad-hoc norms as per
comments ofDPIIT vide U. O. No.: P-47011/14/2020-TSW dated 14.01.2021. (Copy enclosed)

RA concemed may take funher necessary action as per the decision ofNC.

Case No.:6/6/80-ALC2/2020   Party Namc:VICTORA AUTO McctNo/Datc:10/80-
PVT I′ TD              ALC22020&03032021

Status:
Deferred

49
Decision: The Committee considered the case as per the agenda and noted that a copy of application was sent to
MSME via email dated 03.12.2020 for examination of the case. Further, it is also noted that the case was
referred to MSME through DGFT's new l-I portal on 02.03.2021 to examine the case. However, no comments
have been received yet. Thcrefore, the Committee decided to remind MSME for expediting the comments.
Case is deferred.

Case No:6/12/80-ALC2/2019

Decision: The Commiftee considered thc case as per the agenda and noted that the applicant's reply was sent to
on 23.1 1.2020 for examination of the case. However, no comments have bcen rcceived yet. Therefore,

:

decided to remind MSMIi for cxpediting the commcnts.

―

〓



Case No:10/16/80-AI.C2ノ2019 PaFy Namc:VICToRA AUTO
IPVT LTD

RLA Filc Lic N(ゾDate105 104 12549

19112019

Lic No/Date1 0710110077

12072016

INNOVATIVE SOLUT10NS   ALC2/2020
lNDIA PRIVATE LIMI      o3 03 2021

Meet No/Datc:10/80-

ALC2/2020
03032021

Status:
Deferrcd

IIQ lilC

,r,:01/80/050.100220/AM20/ :05/24t040/00462tAM20/

Decision: The Committee considered the case as per the agenda and noted that the applicant's reply was sent to
MSME on 23.11.2020 for examination of the case. However, no comments have been received yit. Therefore,
the Committee decided to remind MSME for expediting the comments.

Case is defened.

Status:
Deferred

RLA File

:07/24/040/00063/AM17/

Decision: The Committee considered the case as per agenda and noted that the complele set ofapplication is not
available for examination of the case. Therefore, the Committee decided to ask from the firm to upload all the
releyant documents on DGFT's New IT Portal for examination ofthe case.

Case is deferred.

Case No.:10/16/80-ALC2/2019 Pany Name:FUTURE TECH   Meet No Datc:10/80-
.                    ENGINEERINC PVT LTD,    ALC22020

03032021

Case No.:49/l /80-ALCZ12020 Party Namc; HUMANE ITCS Meer No/Datc: t0/80_

HQ File

:01/80/050/00370/AM19/

HQ File

53 01/89/?5ッ
00425/AM21/

Case No.:49/1/80-ALC2/2020

RLA File
:07/24/040/00001/AM21/

Pany Name MODELINFRA  Mcct No′ つatc:10/80-
CORPORATION PRIVATE   ALC22020
LIMITED 03032021

Status:
Deferred

] |
Decisior: The Committee considered the case as per the agenda and noted that the applicant's reply was senr to
Consultant (Tech-l) on 04.02.2021 for examination of the case. However, Consultant (Tech-i) informed in
meeling that the case is under examination. Hence, the Committee decided to wait for the comments.

Case is deferred.

Status:
Deferred

‐  ‐HQ File               RLA F‖ c              Lic No/Date:0710H3487

541°
1/]OЮ5099477/AYl?/    :0724/040Ю 0073/AM19/    26062018

1Decision:Thc COmmittcc cOnsldered thc case as per agenda and nOtcd that thc complete sct of apphcation is not
‐available for examination Of the case ThereForc,thc Commitee decided tO ask from thc flHn tO upload an the

rclcvant documents on DGFT's New IT POnal fOr cxaminatiOn Ofthc case

Case is deferred.



Case No.:29/3/80-ALC2/2020  Party Name:MASU BRAKE   Mcct No/Datc:10/80‐
PADS PRIVATE LIMITED   IALC2/2020

03032021

HQ File RLA File Lic.No/Date:0510414554

-- ;01/80/050/00503/AM2l/ :051241040100156/AM2ll 03.0'1.2020
5) 

D""iaion, The Comminee considered the case as per the agenda and noled that the applicanr's reply was sent to

Consultant (Tech-l) on 2'7.01.2021 for examination of the case. l{owever, Consultant (Tech-l) informed in

meeting that the case iS under examination. Hence, the Committee decided to wait for the comments.

Case is deferred.

Status:
Dcfcrred

,Case No.:59/3′ 80-ALC2′ 2020  ‐Pary Name:MICRON       MCet No/Datc■ 0/80-
INSTRUMENTS PVT LTD    ALC2ノ 2020

03032021

Statusi
Deferred

Status:
Approved

Decision: The Committee considered the case as per agenda and noted that a deficiency lefter seeking cenain

information as raised by DPIIT was sent to the applicant on 12.l I .2020 followed by a reminder on 02.02.2021'
56 Ho*ar.r, no reply hai been received yet. Therefore, the Commitlee decided to send final reminder to the

applicant for fumishing the following information within l5 days:

l. Recovery from Aluminium/Aluminium Alloy scrap genelaled during the manufacturing process

with sale price of aluminum scrap supported by documentary evidence like copies of sale

invoices.

‐HQ Filc
101/80/050/00533/AM21/

HQ Fnc

57 :01/80/050/00558/AM21/

IHQ File

101/80/050/00618/AM21/

RLA Fnc
:05/24/040/00181/AM21/

IRLA File

:05/24/040700227/AM21/

RLA Filc

:05/24/040/00289ノ AM21/

Lic No/Date:0510414671

21072020

Lic No/Date:0510414902

17082020

Lic No/Date:0510415237

17092020

lcasc is deFencd

lCase No:8/5/8併 ALC2/2020   PMγ Namc:MICRON      Meet No/Date:10/80‐
INSTRUMENTS PVT LTD    ALC2/2020

03032021

Decision: The Committcc considcred thc case as per agenda and dccided to flx thc ad―
hoc nonns as per

commcntsofDPHT vidc U O No:P-470H/14/2020‐ TSW dated 14 01 2021(Copy encloscd)

RA conccmcd may take mrther ncccssary action as perthc decision of NC

‐case No:7/7/80-ALC2/2020   Party Namc:MASU BRAKE   MCCt No/Date■ 0/80-

PADS PRIVATEl´ IMITED    ALC272020
03032021

Status:
Deferred

Decision:Thc Commitee considcrcd thc casc as pcr thc agcnda and notcd that a copy or appliCation、
vas sent to

Consultant(Tcch― l)On 27 01 2021 for cxamination of thc casc HowcvCr, COnsultant(TcCh‐
1)infonned in

mecting thatthc case is undcr cxamination Hencc,thc Commitec dccidcd to wait forthc comments

郁
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r¨eN∝ lm08← ALC22020 Pany Nahc M℃

19ギ LTD 
性 戯 搬

α V8∈
 3器 Ied

INSTRUMENTSI
I  I 03032021               1
1HQ Fll=   ~~ ~  

‐ ~ ~ ■
RLA F‖さ こにヽ もあ江ょ551b4134i

lЮ 1/807050Ю 0671/AM21/   Ю5泡 4/040んo361 AM21/   19102020

榊 鸞

椰 I裾 翻 鷲

|  ICase is deferred

Casc No:10/10/80-A LC2/2020 Pary Name VIcToRA AUTo  Mcct No/Datc:10/80‐

PRIVATE LIMI「 ED        AI´ C2/2020
03032021

HQ F‖ c               RLA F‖
e Lic No/Datc:0510409941.60 :01/80/050/00793/AM19/        :o5/24/040/Oo713/AM19/        14032019

‖狙書椰I鷺鱗器鞣瀞駆鷲椰帯整1臆Ψ精1ぶ駕電l咄i躍
Casc is defcred

Slatus:
Deferred

i lcase No.:7/t 2/E O-ALCZ/2O|I party Name: VICTORA AUTO
PVT. LTD

HQ Filc

Mect NO/Date:10/80‐

Al´ C272020
103032021

Lic.No/Date:05 I04 I 195 I

25.09.2019

Status:
Deferred

:O1/80/050/00179/AM20/
RLA Filc

:0524/040/Oo340/AM20/

61

…

Decision: The committee considered the case- as per agenda and noted that due to the launch of new IT portalthe case was again referred to M.ME on oz.0z.2bzt ;;'";;;;;;; & comments. Ilowever, comments havenot been received yet Hencc' the comminee decia"a," ** il|,r" 
"imments 

and also, decided to ask fiom the

;:l|Jlilffit",1iX1;l',,fi;",[f- documents 
"" 

otir;''ir"*'i:i p"onur ,o 
"*u,in" ih" .".", ,r,il'+pri"-,

Case is deferrcd.

Case No.:18/16/E0- ALC2lZOtg party Name: VICTORA AUl.O Meet No/Date: l0/E0_ Status:pVT. Lt.D ALC2I2O2O &03.03.2021 O"f".*O
HQ File RLA Fite Lic. No/Date:051041265 t:01/80/050/00228/AM2O/ :05/24/040/00499tAM20/ i.u., t .ZOtg

襦籐塑蹴i鋼輛鷺Ⅲ俯1嵯
‐  Case is deFerred

‐
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Casc No.:32/3/80-

ALC2/2020

HQ Fne
:01/80/050/00506/AM21/

HQ Fnc
101/80/050/00619/AM21/

Meet No/Datc:10/80‐

ALC2/2020
03032021

Lic No/Datc:0510415243

17092020

Lic No/Datc:0710115134

RLA Filc

:05/24/040/00290/AM21/

RLA File

Ptt NameiSUPER CIRCLE AUTO Mcct No/Date:10/80-    Status:
LIMITED                  ALC2/2020&03 03 2021 DeFerred

RLA Fne:05/24/040/00148/AM21/  Lic No/Datc10510414590
08072020

63 D""ision: The Committee considered the case as per the agenda and noted that the applicant's reply was sent to

Consultant (Tech-1) on 08.02.2021 for examination of the case. However, Consultant (Tech-l) informed in

meeting that the case is under examination. Hence, the Committee decided to wait for the comments,

Case is defened.

Case No:3/7/80-ALC2/2020   Pary Namci VICTORA AUTO
PVT LTD

Status:
Withdrawn

64 Decision: The Committee considered the case as per the agenda and noted lhat the case was already approved in

Meeting No. 09/80 dated 26.11.2020 (held on 0E.01.2021) as the case was relisted in the meeting because of

migration of data llom 4.7 old Data Base to new DGFT's lT Portal. Therefore, the Committee decided to

withdraw the case fiom the agenda.

Case is withdrawn.

Status:
Deferred

HQ Fle
:01/80/050/001 l3/AM20/ :O'l1241040100081lAM20l 05.07.2019

Decision: The Committee considered the case as per agenda and noted that a deficiency letter seeking cenain

information as raised by MSME was sent to the applicant on 03.06.2020 followed by reminders on 31.0'l .2020

& 23.10.2020. However, no reply has been received yet. Therefore, the Committee decided to send final

reminder to the applicanl for fumishing the following information within l5 days:

l. Detail technical drawings with dimension ofeach export product, Catalogue, ifany, may also be furnished.
65 2. weight ofeach Exporl Producl.

3. Wei;ht of each oi the imported and indigenous input, separately for each product, for the purpose of
material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous input in

the export product may be indicated. Net weight along with details of other imponed input to be used in

the reiulrant product and sought to be imported/procured ftom sources other than the license, if any, may

also be indicated.
4. Starting llom the specification of the export product, basic calculation as to how ofraw material proposed

for imiort has been arrived at, including the net weight of components to be manufactured out of thcse

importid materials, wastages claimed at each stage of manufacturing with complete justification and

supported by documentary evidence/drawings etc.

Case is defened.

‐Case No.:1/8/80-ALC2′ 2019   Pany Namc:MODELINFRA   Mcet No/Datc:10/80‐
CORPORAT10N PRIVATE   ALC2泡 020
1LIMITED                03 03 2021

蛛
l贄



66 Decision: The Committee cons-i!9r9d the case as per the agenda and noted that the firm,s reply was sent toMSME via email daled 02-03.2021 for examination of the caie. However, the representative of usug informea
that the case is under examination. Hence, the comminee decided to wait for the comments.

lCase is deferred.

Case No.:1/17/80‐ ALC2/2019  Party Name:VICTORA AUTO
PVT LTD

RLA Filc

:05/24/040/00513/Aヽ120/

:01/80/050/00436/AM19/
RLA File

:07/24Ю40/00085/AM18/

lヽ4ect No/Datc:10/80‐       status:
ALC2つ 020&03 03 2021  DeFe"red

Lic No/Date:0510412724

29112019
¨

―
―

―
―

―
―

―
―

―

|:01/80/050/00233/AM20/

No:34/10/80-Al.C2/2020

Case No.:94/15β O―ALC2/2018  Party Namcl MODEL INFRA   Mcet No/Datc:10/80-
CORPORATION PRIVATE   ALC22020
LIMITED                03 03 2021

HQ File

Stat us:
l)eferred

L活疏,d扁而而雨雨π
~~「~~~~~

16062017              1
Decision: The Committee considered the case as per the agenda and noted that a deficiency Iefter seeking certain
information as raised by MSME was sent to the firm on 23.10.2020. However, no reply has been received yet.
Therefore, the commitlee decided to send a reminder to the applicant for furnishing the following information

67 within l5 days:

I As per licence quantity for sr. No. 3 of import is r 09928 Kgs whire in the repry it is stated that totar
impon quantity is 69237 Kgs. Additionally, the firm submined that quantity required per unit of
export item is r5r Kgs which corresponds to 458 items (6923'., lr 5 r) for an import of 6g237 Kgs
while the licence is for an export of72g shelrs. Hence, to provide crarification for the same.2. To provide clarification for SI. No. 4 to 9 of items ofimport as asked above for Sl. No. 3.

Case is dcferrcd

lCase No:47/7/80～ ALC2/2020  Paty Namci VIcToRA AUTO  Meet No/Datc:10/80-     status:
PVT LTD ALC2/2020&03 03 2021  DeFerred

.HQ File               RLA F‖
c Lic No/Date:0510415444

:01/80/050/00658/AM21/        :o5/24/040/00332/AM21/        o8 102020

`8踏訂:¶壌獄棚器
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瀧
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Casc IPaty Namc:MIcRON
INSTRUMENTS PvT LTD

RLA File

:05/24/040/00422/AM21/

Mcet No/Datc:10/80-

AI´C22020
03032021

1′ic No/Datc:0510415867

12 112020

Status:
I)eferred

13/AM21/
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Case No.:7/l/80-ALC212020 Pany Name: UNM'L

HQF‖ e
:01/80/050/00383/AM21/

-- Decision: The Committee considered the case as per the agenda and noted that a copy ofapplication was sent to
.70 Consultant (Tech-3) for examination of the case via email dated 18.11.2020 and thiough BO portal on

02.03.2021 . However, Consultant (Tech-3) requested to send the file of AA No 65 10000027 dated 05.04.2019

approved in NC meeting No. 23180 dated 13.03.2019 to examine the case. Hence, the Committee decided to
send the same to consultant (Tech-3).

PRECIS10N PVT LTD

RLA Fnc
:07/24/040/00002/AM21/

RLA Filc

:07/24/040/00049/AM19/

RLA Fnc
:05/24/040/00280/AM21/

RLA Filc

:05/24/040/00637/AM19/

卜「
rl

荀

Mcct No/Datc■ 0/80-     Status:

ALC2/2020&03 03 2021  DeFerred

Lic No/Datc:0710116329

07042020

Mcet No DateJ O/80-

ALC2/2020
03032021

Lic No/Date:0710113372

31052018

に̈cぉ dc・red

「
蕉高面面正赫

~F再
蔦語 壼 E TATA~ Status:

Approved

IHQ File

:01/80/050/00581ノAM21/
7l Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms as per written

comments of MeitY vide U. O. No.: W-21/4/2021-lPIlW dated 18.01.2021 as under:

l. Quantity of imports items may be allowed on net to ret basis with nil wastage.

RA concemed may take further necessary action as per the decision ofNC.

Case No.:23/6/80-ALC2/2020  Party Namci VICTORA AUTO  Mect No/Datei1 0/80-
PVT LTD               ALC2/2020

03032021

Status:
Deferred

Status:
Deferred

IHQ File

:01/80/050/00609/AM21/

HQ Filc

73 :01/80/050/00660/AM19/

Casc is defened.

Lic No/Datc105 104 151 87

11092020
172

|

,Decision: The Committee considered the case as per agenda and noled that copy of application is received llom
the firm. Therefore, the Committee decided to forward the same to MSME and also decided to ask fiom the firm
to upload all the relevant documents on DGFT's Ncw I'I'Pofial for examination ofthe case.

Case is deferred.

Case No:28/6/80-ALC2/2020  Pany Namel MASU BRAKE   Meet No Date:10/80-
PADS PRIVATE LIMITED    ALC2/2020

03032021

Lic No/Datc:0510409677

15022019

Decision: The Committee considered the case as per agenda and noted that the complete set ofapplication is not
,available for examination of the case. Therefore, the Committee decided to ask liom the firm to upload all the
relevant documents on DGFT's New IT Portal for examination ofthe case.

%

⌒
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74 Decision: The committee considered the case as per the agenda and noted that the case was already approved in
Meeting No 09/80 dated 26.1l.2o2o (held on 08.01.2021) as the case was relisted in the meeting Lecause of
migration of data fiom 4.'7 old Data Base to new DGFT'S IT Portal. Therefore, the committee decided to
withdraw the case fiom the agenda.

Case is withdrawn.

Case No:18/7/80-ALC2/2020

HQ Filc

:O1/80/050/00629/Aヽ421/

HQF‖ c
:01/80/050/00036/AM20/

HQ FJc
:01/80/050/00260/AM20/

HQ F‖ e

:01/80/050/00294/AM20/

for the comments.

Patt Namc:MIcRON       Meet No/Datcl1 0/80-
INSTRUMENTS PvT LTD    ALC2泡 020
.                              03032021

RLA RL          Lた NoDaにЮ510415296
:05/24/040/Oo307/AM21/        23092020

Status:
Withdrawn

Status:
Deferred

Case No.:21/4/80-ALC2/2019  Parり Name:MASU BRAKE   Mcct Nげ Datc:lo/80‐
PADS PRIVATE LIMITED    ALC22020

03032021

Decision: The Comminee considered the,ca-se as per thc agenda and noted that the firm.s reply was sent toconsultant (sKB) & consultant (Tech-I) for eximination-of the case via email dated 27.01.;(;il & throughBo portaf on 02'03.2021. However, no comments have been received yet. Hence, the Committee decided to waitfor the comments.

Case is deferrcd.

Status:
Deferred

RLA Fllc

:05/24/040/00o57/AM20/

RLA Fne
:05/24/040/00559/Aヽ420/

RLA Filc

:05/24/040/00664/AM20/

Lic No/Datc:0510410488

06052019

Lic No/Datc:0510412951

18122019

Meet No/Date■ 0/80‐      status:
ALC2/2020&03 03 2021  DeFerred

I′ ic No/Date10510413364

17012020

Case No.:15/18/80-ALC2/2019 Pa■ y Namc:MASU BRAKE   Meet No′つate:lo/80‐
PADS PRIVATE LIMITED    ALC22020

03032021

76 Decision: The committee considered the case as per the agenda and noted that the firm,s repry was sent toConsultart (sKB) & consultant (Tech-I) for examinationlf the case via email dated 27.olid2t & through
Bo portal on 02.03.2021. However, no comments have been received yet. Hence, the Committee decided to wait
for the comments.

Case is dcFcrrcd

Casc No.:12/20/80-ALC2/2019 Paty Name:MASU BRAKE
PADS PRIVATE LIヽ41TED

77 Decision: Thc COmmittec cOnsidcred thc casc as pcr the agcnda and nOtcd that thc nrm's rcply was scnt to
Consultant(sKB)&COnSultant(TeCh-1)for cXamina60n Ofthc casc via cma‖ dated 27 01 2021&through
BO porta10n 02 03 2021 HOwcvcr,no cOmmcnts have becn receivcd yct Hencc,the COmmittee decided tO wait

伽

ぃ1lψ

い

::::li::lili:i:lillil'

Case is deferred.



Case No.:1/10/80-ALC2/2020

HQ Filc

:01/80/050/00662/AM21/

Pary Namel MICRON
INSTRUMENTS PVT LTD

RLA Filc

:05/24/040/00342/AM21/

Mcct No/Datc■ 0/80-     IStatus:

ALC2/2020          1DeFerred
03032021               .

Lic No/Datc:0510415461

09102020

Decision: The Committee consider€d the case as per the agenda and noted that the noted the comments given by
DPIIT vide U. O. No.: P-4'701111412020-TSW dated 25.11.2020. However, the case was discussed in the
meeting and the Comminee decided to seek certain clarification llom DPIIT.

Casc is deferred

Case No:32/5/80-ALC2/2019  Party Namc:FUTURE TECH   Mcet No/Date:10/80‐
ENGlNEERINC PVT LTD    ALC22020

03032021

791棚iliI壌霧聞町霜:H」職上f寵鷺驚鷺:Ψill∫1富よ縄11乱:りI::糧r理:島::寧l
Thcrefore,the Committee decidcd to send a rcmindcr to the applicant for rurnishing thc roHowing infonnation

within 15 days:

l   To submit cxccl sheet ofthc calculation

Case is deferred

Case No.:4/14/80-ALC2/2019  Party Namc,NIDEC INDIA    Mect No/Datc■ 0/80-    Status:

RLA File

:07/24/040/00050/AM20/

Status:
Deferred

Lic No/Datc:0710115000

31 052019

HQ File

:01/80/050/00070/AM20/

HQ F‖ c

101/80/050/00200/AM20/

PRIVATE LIMITED

RLA F‖ e
:05/24/040/00403/AM20/

Al´ C2/2020&03 03 2021   DeFerred

Lic No/Date105 104 12 197

21 102019

Decision: The Committee considered the case as per the agenda and noted that a deficiency Iefter seeking cenain
information as raised by MSME was sent to the firm on 23.10.2020. However, no reply has been received yet.
Therefore, the Committee decided to send a reminder to the applicant for fumishing the following informarion
within l5 days:

I . Manufacturing process performed on import items at Sl. No. l, 2, 3, 10, I I & l2 along with step wise
wastage and material balancing.

Casc is dcfcrrcd

lCase No:16/13/80-ALC2/2019 Party Name:VICTORA AUTO  Mcet No/Date:10/80‐
I                      PVT LTD               ALC2/2020&03032021

HQ Fne
:01/80/050/00261/AM20/

Status:
Deferred

RLA Filc

105/24/040/00572/AM20/
I´ic No/Date:0510412958

18 122019

8l Decision: The Committee considered the case as per the agenda and noted that a copy ofapplication was sent to
MSME for examination ofthe casc via email dated 03.12.2020 and through BO portal on 02.03.2021. However,
no comments have been received yet. Therefore, the Comminee decided to remind MSME for expediting the
rcomments.

響̈ξ証



Case No.:9/21l80-ALC2l20l9 Partv Name: MICRON Meet No/Datc:10/80‐ Status:
Deferred

IHQ File

101/80/050/00303/AM20/

INSTRUMENTS PVT LTD   ALC2/2020
03032021

RLA Filc

105/24/040/00398/AM20/

Lic No/Datc:0510413428

23012020

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking certain

information as raised by DPIIT was sent to the firm on 12.11.2020 followed by a reminder on 02.02.2021.
82 Ho*.".r, no reply has been received yet. Therefore, the Committee decided to send final reminder to the

applicant for furnishing the following information within l5 days:

l. Recovery from Aluminium/Aluminium Alloy scrap generated during the manufacturing process

with sale price of Aluminium/Aluminium Alloy scrap supponed by documentary evidence like
copies of sale invoices.

Case is deferred.

Case No.:5/6/tGA LC212O2O Party Name; MICRON Meet No/Dare: I O/80- Status:
INSTRUMENTS PVT LTD ALC212020 &03.03.2021 Approved

HQ File RLA File Lic.No/Date;05104t3?65
:01/80/050/00586/AM21/ :05/24/040/00741/AM20/ 02032020

Decision: The Committee considered the case as pcr agenda and decided to ratify the ad-hoc norms as per

written comments of DPIIT vide U. O. No.: P-4701 1/14I2020-TSW dated 25.1 L2020 as under:

Sl.

No.
ITCHS
Codc

Export ltcm Quantity
Ｌ

　
ｏ

Ｓ

Ｎ

ITCHS
Code

Import ltem
Recommended

No rms

1

9022909
0

Collcctor Housing

(concctor Housing,
Dra、ving No

5507295)

368
Number

1 72222099

304L Yat /
ESR Stainless
Steel Round
Bar of Dia.
138mm

7375.38 Kgs

@12.487Kgs/Kg
content in the
export item at SL.
No. I and @
5.75lKgs/Kg
content in thc
export item at Sl.
No. 2 after taking
109/o recovery
fiom scrap

2
9022909
0

Quantum Cathode
Frame (Quantum
Cathode Frame
Drawing No.
s720640)

146
Number

2 72222099

304L Yar /
ESR Stainless
Steel Round
Bar of Dia.
l38mm

Note:
l. Net weight of export items at Sl. No. I & 2 may be specitied as 353.28 Kgs and 515.38 Kgs

respectiYely.
2. The words "Dia l38mm" may be suffixed with the description ofimport item.

RA concerned may take further necessary action as per the decision ofNC.

“
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184

Case No:22/7/80-ALC2/2020  Party Name:MICRON      ‐Meet No/Datc:10/80-    Status:
INSTRUMENTS PVT LTD   ALC2/2020&03 03 2021 Withdrawn

lHQ File               RLA F‖ e              .Lic No/Date:0510415334
:01/80/050/00633/AM21/        :05/24/040/00313/AM21/       25092020

Decislon:The COmmittcc cOnsidcrcd thc casc as perthc agcnda and noted thatthc casc was alrcady approvcd in

Mccting No 09/80 dated 26 11 2020 (hcld On o8 01 2021)as thC Casc was rclistcd in thc mccting bccause of

migration of data,om 4 7 old Data Basc to ncw DGFT's IT Portal Thcrerorc,thc committcc dccidcd to

lwithdraw the casc iom thc agcnda

Casc is withdrawn

Case No:4/16/80-ALC2/2019  Pary Namc:BLISS ANAND   Mcct No/Datc■ 0/80‐
PRIVATE LIMITED        Al,C22020

03032021

HQ Filc

:01/80ノ050/00214/AM20/

Meet No/Datc:10/80‐

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking cenain
information as raised by DPIIT was sent to the firm on 23.10.2020. However, no reply has been received yet.
'Iherefore, the Committee decided to send a reminder to the applicant for fumishing the following information
within l5 days:

l. Detail technical drawings with dimension of each export product, Catalogue, if any, may also be

fumished.

2. Weight ofeach Export Product.

3. Weight of each of the imponed and indigenous input, separately for each product, for the purpose of
material balancing. Net weight (Gross weight minus wastage) for each imported and indigenous input
in the export product may be indicated. Net weight along with details ofother imported input to be used

in the resultant product and sought to be imponed/procured fiom sources other than the license, if any,
may also be indicated.

4. Starting fiom the specification of the expon product, basic calculation as to how of raw material
proposed for import has been anived at, including the net weight ofcomponents to be manufactured out
of these imported materials, wastages claimed at each stage of manufacturing with complete
justification and supponed by documentary evidence/drawings etc.

Case is deferred

Case No:4/16/80-ALC2/2019  Pany Name:DEE
DEVELOPMENT ENCINEERS ALC22020
LIMI′「 ED                   03 03 2021

RLA Fne
:05ノ23/040/00311/AM20/

Lic No Date:0510412485

14112019

Lic No/Datc:0510400112

17102016

Status:
Deferred

Status:
Deferred

‐
86

HQ File

:01/80/050/00404/AM19/
RLA Filc

:05/23/040/00326/AM17/

Decision: The Comminee considered lhe case as per agenda and noted thar rhe complete set oIapplicalion is not
available for examination of the case. Therefore, the Committee decided to ask fiom the firm to upload all the
relevant documents on DGFT's New IT Portal for examination ofthe case.

Case is deferred.
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Case No.:32′7/80-ALC2/2020  Party Namc:DEE         Mcct No/Datc:10/80‐

1                    ‐
DEVELOPMENT ENGINEERS ALC2/2020
1LIMITED                o3 03 2021

Status:
Deferred

HQ File

:O1/80/050/00643/AM21′

IHQ Fle

:01/80/050/00333/AM20/

RLA File

:05/23/040/00205/AM21/
Lic No/Datc:0510415387

01 102020

Decision: The Committee considered the case as per agenda and noted that the complete set ofapplication is
rnot available for examination of the case. 'I'herefore, the Comminee decided to ask fiom the firm to upload all
the relevant documents on DGFT's New IT Ponal for examination ofthe case.

Case is deferred.

88 Decision: The Commirtee considered the case as per agenda and noted that the complete set of application is
not available for examination of the case. Therefore, the Committee decided to ask liom the firm to upload all
the releyant documents on DGFT's New IT Portal for examination ofthe case.

Case is deferred.

Case No.:25/10/80-ALC2/2020 Party Namc:ISGEC HITACHI  Mcct No/Datci1 0/80‐     status:
ZOSEN LIMITED         ALC22020&03 03 2021 Deferred

HQF‖e              RLA Fne              Lic No/Datci0510415802
101/80/050/00704/AM21/       1o5/23/040/00269/Aヽ 121/       09 11 2020

Casc No:7/22/80-ALC2/2019 Paty NameilSGEC HEAVY
ENCINEERING LIMITED

RLA Filc

:05/23/040/00429ノAM20/

Meet No/Datc:10/80-

ALC2/2020&03032021

Lic No/Date:0510413567
10022020

Status;
Deferred

Status:
Deferred

89 Decision: The Committee considered the case as per agenda and noted that the complete set ofapplication is not
available for examination of the case and in this regard, an email was sent to the firm on 12. I 1.1020. However,
no information has been received yet. Therefore, the Committee decided to ask fiom the firm to upload all the
relevant documents on DOFT's New IT Portal for examination ofthe case.

Casc is dcfcrrcd

Casc No:60/3/80-ALC2/2020  Party Namc COLD MOHUR   Mcct No/Datc:10/80-
PROFILES IIMITED        ALC2/2020

03032021

HQ Filc

:O1/80/050/00534/AM21/

―
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RLA File

:05/23/040/00083/Aヽ121/

I´ ic No/Date:0510414672

21072020
90 Decision: The Committee considered the case as per the agenda and noted that the firm's reply was sent to

Consultant (Tech-l) for examination of the case via email dated 04.01.2021 & through BO portal on
02.03.2021. However, Consultant (Tech-l) informed in meeting that the case is under examination. Aence. the
Commiftee decided to wait for the comments.

ICasc is deFerred
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Case No:31/10/80-A LC2/2020

,HQ Fllc

:01/80/050/00710/AM21/

HQ File

:01/80/050/00480/AM21/

Case No.:26/5/80‐ ALC2′2020

HQ F‖ c

101/80/050/00576/Alヽ421/

Pa■y Name:ISGEC lll AN
METAL FABRICATORS
PRIVATE LIMITED

RLA File

:05/23/040/00280/AIヽ 421/

Meet No/DatcJ O/80‐

ALC2/2020
03032021

Lic No/Datc:0510415854  1

12112020              1

Status:
Deferred

Decision: The Committee considered the case as per agenda and noted that the complete set of application is not

available for examination of the case. Therefore, the Committee decided to ask fiom the firm to upload all the

relevant documents on DGFT's New IT Portal for examination ofthe case.

Case is defened.

Case No:6/3/80-ALC2/2020   P征 り Namc:ISGEC HEAVY   Mcct No/Date:10/80-
ENGINEERING Iレ lMI「 ED    IALC2/2020

103032021

RLA Fne                Lic No/Datc:0510414386
:0523/040/00047//ヽ M21/        12062020

Status:
Deferred

Pなり Name:ヽVHEELS INDIA .Meet No/Datc:10/80‐      Status:
LIMITED               ALC2/2020&03 03 2021    DeFerred

RLA F‖ e               l´iC No/Datc:0410165481
:04/24/040/00278/AM19/ 23042019

92 Decision, The Committee considered the case as per agenda and noted that the complete set ofapplication is not

available for examination ofthe case and in this regard, an email was sent to the firm on 12.I1.2020. However,

no information has been received yet. Therefore, thc Comminee decided to ask from the firm to upload all the

relevant documents on DCFT's New IT Portal for examination ofthe case.

Case is deferred.

93 Decision: The Committee considered the case as per agenda and noted the comments of Consultant (Tech-3)

given through BO Portal. Funher, the Committee noted that higher wastage is recommended by Consultant

(Tech-3) for import item. Therefore, the Committee decided to seek clarification for the same from Consultant

(Tech-3).

Case is deferred.

Case No.:14/19/80-ALC2/2019 Party Namc:ISGEC IIEAVY   Mect No/Datci1 0/80-
ENGINEERING I´lMITED    ALC2/2020

03032021

HQ File

:01/80/050/00279/ノ Mヽ20/

Status:
Deferred

RLA Filc

:05/23/040/00381/7ヽ 4ヽ20/

Lic No/Date:0510413163

01012020
94 Decision:The Commitee considered thc case as pcr the agcnda and noted that copy of application has bcen

alrcady sentto DHl on 3ack Ofacc Portal as pcr NC dccision of meeting No 9/80 dated 26 11 2020 Thereforc,

the Commitee dccidcd to wai for commcnts orDHI

Case is defened.



Case No.:7/3/t0-ALC2nO2O party Name: ISGEC HITACHI Meet No/Dale:lO/g0_
ZOSEN LIMITED ALC2/2020

03.03.2021

Stalus:
Deferred

HQ F‖ e

101/80Ю50/0∝81/AM21/
RLA F‖ e
:05/23/040/00049/AM21/

Lic No/Date:0510414387

12062020
95 Decision: The comminee considered the case.as per agenda and noted that the complete set ofapplication is notavaifable for examination ofthe case and in this regardl an 

"mait 
wa, sent to th e firm on 2l -08.26)0 followed by'reminders on 30092020 sL 12.'|.2020. Howeier, no irio-ution has been received yet. Therefore, thecommittee decided to ask from the firm to upload utt tt 

" 
r"t"uuni documents on DGFT,s New IT ponal forexamination of the case.

Case is defered.

Case No:17/19/80_ALC2/2019 Pary Name:IsGEC HEAVY  
‐Meet No Date:10/80‐     status:

.                    ENGINEERING LIMITED    ALC22020          Deferred
03032021

HQ Filc               RLA「
ile Lic No/Datc105 10413181

:01/80/050/00282/AM20/        :o5/23/040/00378/AM20/        o2012020

11棚 :Ittt出
iT甜
i蹴 t∬ lwiT癬 :濡 ]::∫晰 穐糧 守 l∬胤 驚 lτ出 ;ち棚

a麗

112 11 2020 HOwcvcr,no rcply has becn reccivcd yct Thereforc,thc cOmmittcc dccidcd tO scnd inal remindcr

to the app‖ cant fOr fumishing thc fOllowing infOrmat10n wlthin 15 days:

l   Spccincation ofexport product

'96 2. Weight ofeach Export product.

i 3 weight of each of the imported and indigenous input, separately for each product, for the purpose of
::1.:'::::3i:l1il-Ne( 

weishr (Gross weisht minus wasiage; for each imported and indigenous inpur
rn Ine expon product may be indicated. Net weight along with details ofother imporled inp;t to be usedin the resultant product and sought to be imponed,lp.ocired from sources other than the license, ifany,may also be indicated.

4 starting from the specification of the export product, basic calculation as to how of raw materialproposed for import has been arrived at, including the net weight ofcomponents to be manufactured outof these imported materiars, wastages craim; at each stage of manufacturing with compretejustification and supported by documentary evidence/drawings etc.

Case is deferred.

Case No:13/3/80_ALC2/2020  Party Namc:IsGEC HEAVY   Mect No/Date:10/80‐

ENGINEERING LIMITED    ALC2/2020 Status:
Deferred

HQ File

:01/80/050/00487/AM21/
RLA File

:05/23/040/Ooo55/AM21/

03032021

Lic No/Datc105 104 14402

15062020

" il:i:li:'#::T:ll"::::.rld.*d the case as per agenda and noted rhat the comptete ser of i

il1'11:h*l""Ji}1*T.::,,1,:j".;j1i:{l!rtE":ffi""1H'T:l#;J,,fi'"JI"#:",1:li,B|;1,1}:*?:| 10hおmatlon has been recdved yd孫 品お穐i稲
・
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rln on izJ■ 2020 However,
om thc■ 11‖ 10 up10ad an the
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Case No:13/3/80-ALC2/2020  Party Name:BHARAT HEAVY
ELECTRICALS LlMITED

Mcct No/Datc:10/80-       Status:

ALC2/2020           Dererred
03032021

HQ Filc

:01/80/050/00651/AM19/ 謳 罵:蔦蕊」
~

Lic No′ Datc:0410163684
10112017

198 iDecision: The Committee considered the case as per the agenda and noted that a copy of application was sent to

lDHt for examination of the case on 02.03.2021. However, no comments have been received yet. Hence, the
lCommittee decided to wait for the comments.

Case is deferred.

ICase No.:7/13/80-ALC2/2019

Case No.:6/24/80‐ ALC2/2019  Pary Namc:D00WON
IAUTOMOTIVE SYSTEMS
INDIA PRIVATE LIMITED

HQ Filc

:01/80/050/00363/AM20/

Pary Namc:ISGEC HITACHI  IMeet No/Datc:10/80-
ZOSEN LIMITED          ALC2/2020

03032021

Status:
Withdrawn

IHQ Fne                RLA F‖ c               Lic No Date:0510412096
101/80/050700192/AM20/       :05/23/040/00269/AM20/       11 102019101′80/05U′υ01ツ Z′AMZυ′       :UD′ Z5′υ4U′ UUZOソ′AMZυ′        11 lU∠υlソ

‐99 1Decision:Thc Committee considcrcd the casc as per thc agcnda and notcd thatthc casc was alrcady approvcd in

Mccting No 09/80 dated 26 H 2020(hcld On o8 01 2021)as the casc was reHstcd in the mccting becausc of

imigration of data Ilom 4.7 old Data Base to new DGFT's IT Portal. Therefore, the Committee decided to

rwithdraw the case from the agenda.

Case is withdrawn.

Mcct No/Datc:10/80-

ALC2/2020
03032021

Status:
Deferred

RLA Filc

104/24/040/00195/AM20/

Lic No/Date10410166600

09032020

い0

Decision: The Committee considered the case as per the agenda and notcd that a deficiency letter seeking

certain information as raised by DHI was sent to the firm on 23.10.2020. HoweYer, no reply has been received

yet. Therefore, the Committee decided to send a reminder to the applicant for furnishing the following

information within l5 days:

l. Detail technical drawings with dimension of each export product, catalogue, if any, may also be

furnished.

2. Assembly drawings/diagrams of the resultant product showing placement and exact use of

components in the export product (s).

3. Use of export Product.
4. Processing to be done on imported items particularly at Sl. No. 6 & l2'

. 5. Quantity of imported items at Sl. No. 6 & 12 in numbers

6. Quantity of import items at sl. No. 6 & 12 do not match with past consumption as per Annexure- I .

7. Copy ofAdvance Authorization.

Case is deferred.
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Case No.:34/2/80-ALC2/2020

HQ File

:01/80/050/00464/AM21/

Casc No:20/5/80-

ALC2/2020

HQl■ lc
:01/80/050/00570/AM21/

Casc No:7/10/80‐ ALC2/2020

Pany Namc:DEE
DEVELOPMENT ENGINEERS
I´IMITED

RLA F‖ e
105/23/040/00034/AM21/

Pany Namc:GLOVIs INDIA
PRIVATE LIMITED

Mcct No/Date:10/80-

ALC22020
03032021

Lic No/Datc:0510414257

27052020

Meet No/Date:10/80‐

ALC22020
03032021

Status:
Deferred

191 Decision: The Committee considered the case as per agenda and noted rhat the complete set of application isnot available for examination 
.9f-!h: case and in this regard, an email was sent to the firm on 17.0E.2020followed by a reminder on 23.10 2020. However, no information has been received f"i. it 

"r"ro.", 
,r,.Committee decided to ask flom the firm to upload all the relevant documents on DcFT,s New IT portal forexamination of the case.

Case is deferred.

Case Nαユ|■07811 ALC2/2020   Party Namc lSO:c HrrACHI  

造 :」らltrl::y::ち 021 1:[11)edZOSEN LIMITEI

HQ F‖ e               RLA Fiic              Lic No/Datc:0510415`J7 
・:01/80/050/00681 AM21/        :o5/23/040/Oo243 AM21/       26 102020

Ю2孵盤l就:6£暇器i:t器響響:::∫鵠蹄嘱∫i:轟翻ⅧTl糧
tt:4明F精品守習t,鶏ド

器湯肺繋器器鳳槻よ:■ 5ビIft化臀
∝CおК
'市
C cOmmmec deddcd∞ k̈ iOm menm。

「 Portal fOr examination Ofthc casc

Case is deFcrred

Party Name: DEE DEVELOPMENT Meet No/Date:10/80_
ENGINEERS LIMITED ALC2I2O2O & 03.03.2021
RLA File :05/23104 0tOOt34/ AM2t / Lic.No/Date;05 I 04 I 4969

21.08.2020

Status:
Deferred

163 Decision: The comminee considered the case as per agenda and noted thar rhe complete set of application isnot available for examinarion of the case and in this iegard. an email was sent ro the firm on 14.10.2020.However, no information has been received yet. Theref;e, ihe committee decided ro ask fiom the firm toupload arl the relevant documents on DcFT's irew IT portal for examination ofthe case.

Case is deferred

Status:
Deferred

HQ File              ‐RLA File Lic No/Datc:0410167169  ‐:01/80/050/00668晨 M21/    :o424/040/00H5晨M21/    16102020       1

1:覺}illl締書li:|:Iile::[rЪ li1ll∫1111
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Case No.:23110/E0 -ALCZ|ZD?O Party Name: WONJIN

HQ Flle

101/80/050/00702/AM21/

105 Decision: The Comminee considered the case as per agenda and noted that the complele set of application is

not available for examination of the case and in this regard, an email was sent to the firm on 03.02.2021.

Howeyer, no information has been received yet. Thercfore, the Committee decided to ask fiom the firm to

upload all the relevant documents on DGF'['s New I'l Portal for examination ofthe case.

Case is deferred.

Case No.:42/1/80-ALC2/2019  Party Namc:LARSEN&
TOUBRO LIMITED

AUTOPARTSINDIA PVTI′ TD

RLA Fnc
:04/24/040/00130/AM21/

RLA File

:03/95/040/01295/AM19/

Mcct No/Date:10/80-     Status:

ALC2/2020&03 03 2021  DeFerred

.Lic No/Date10410167239
03032021

‐Meet No/Datc:10/80-     .Status:

ALC2/2020          DeFerred
03032021

Lic No/Date:0310827622

12032019

Mcet No/Datci1 0/80‐    status:DeFerrcd
lALC2/2020&03032021

Lic No/Date:0310823594

06092018

106 Decision: The Committee considered the case as per the agenda and noted that. the firm's reply was sent to

Consultant (Tech-3) for examination of the case via email dated 01.02.2021 & through BO portal on

02.03.2021. However, Consultant (Tech-3) requested to send physical file ofthe case along with reply ofDL.
Hence, the Committee decided to send the same to Consultant (Tech-3).

Case is deferred.

HQ Filc

:01ノ80/050/00790/AM19/

Case No.:31/21/80-

ALC2′ 2019

HQF‖ c
101/80/050/00325/AM20/

Case No:31/21/80-
ALC2/2019

HQ Flle

:01/80/050/00573/AM19/

Paty Namc:LARSEN&
TOUBRO LIMITED

RIン A Filc

103/95/040/00541ノAM19/

Pa●y Namc:TEMA INDIA   Meet No/Datc:10/80‐      Status:
LIMI「ED              ALC2/2020&03 03 2021   DeFerred

RLA Fnc Lic No/Date:0310834668

:03/95/040/01062/AM20/     06022020

l0? Decision: The Comminee considered the case as pcr the agenda and noted that a copy ofapplicarion was senr
to MSME for examination of the case via email dated 19.11.2020 & through BO portal on 02.03.2021.
However, the case was discussed in the meeting and the Committee decided to refer the case to DPIIT for
examination & comments as per advice of the representative of MSME.

Case is defened.

108 Decision: The Committee considered the case as per agenda and noted that the complete set of application is
nol available for examination of the case. Therefore, the Committee decided to ask fiom the firm to upload all
the relevant documents on DGFT's New IT Portal for examination ofthe case.

Case is defened.
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Case No.:31/21I80-ALC2/2019 pany Name: RONCH Meet No/Datei1 0/80‐      status:
ALC2/2020遂し03 03 2021 1Approved

14022019

and dccided tO fx thc ad‐hOc nonns

IHQ File
:01/80/050/00658/AM19/

POLYヽ4ERS PRIVATE
LIMITED

RLA Filc

:03/95/040/01154/AM19/

POLYMERS PVT LTD
‐RLA F‖ c

as pcr

109

HQ File

Decision: The Committee considered thc case as pcr agenda
comments ofConsultant (Tech-l) as under:

RA conccmed may take funher necessary action as per the dccision ofNC.

Case No.: l/13/E0-A LC2/201g party Name: RONCH Mcct No/Date:10/80-

ALC2/2020&03032021

Lic No Date:0310832012

04102019                             ‐

and decidcd to rlx thc ad― hOc nOnns as pcr

Status:
Approved

:01/80/050/00186/AM20/     1o3/95/040/00654/AM20/

Decision: The Commitce cOnsidercd the casc as pcr agcnda

commcnts OfConsultant(Tech-1)as under

110

RA concemcd may takc narthcr necessaw actiOn as perthc dccision of NC
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lTCHS
Code

Export
Item

Quantity Si

No
ITCHS
Codc

lmport Item Recommended
Norms

1 8421990o

Purcit

Cermkin
Kit 1500L

31000o
Numbcr

| 3901lo90

Uitra High

Molecular wcight

Polythylene GUR

2122

1 05Kgs Kg

content in the

cxport product

つ 39011090

Uitra High

Molecular wcight

POlメhylene GUR
4120/Uo50

l.05Kgs/Kg
content in the
export product

2 84219900

Pureit

Ccnnkill

Kit 3000L
71000
Numbcr

39032000
Styrene
Acrylonitrile
Polymers

1 05Kgs Kg

content in thc

cxport product

ITCHS
Code

ll xpo r
I llcm

Quantitl Si

No
ITCHS
Codc

Import Itcm Recommended
Norms

84219900

Purcit

Cerrnk

i‖ KI
1500L

250000

Numbcrs

1 39011090
Ultra High MOlecular

Vヽcight Polycthylenc

GUR 2122

l.05Kgs/Kg content
in the export product

39011090
tり ltra High MOlccular

Weight POlycthylcne

CUR 4120/U050

l.05Kgs/Kg content
in the export product

39032000 Stlrene Acrylonitrile
Polymers

L05 Kgs/Kg content
in the exDort Droduc

321 … …



HQ Filc

lll:01/80/050/00609/AM19/

TOUBRO LIMITED

RLA Filc

:03/95/040/00583/AM19/

Case No.:267115/80-ALC2I2O1E Partv Name : LARSEN & Meet No Datc:10/80‐      Status:

ALC2ρ020&03032021 ・Approved

Lic No/Date:0310825583

ll 12 2018

Decision: Thc Committee considered the case as per agenda and decided to fix the ad-hoc norms as per written
comments of DPIIT vide U. O. No.: P-4701l/2612019-TSW dated I I .02.2021. (Copy enclosed)

RA concemed may take firrther necessary action as per the decision ofNC.

HQ Filc

:01/80/050/00677/AM19/

ll2 Decisiom The Comminee considered thc case as per agenda and noted that the complete set of application is
not available for examination of the case. Therefore, the Committee decided to ask liom the firm to upload all
the relevant documents on DGFT's New IT Portal for examination ofthe case.

Case is deferred.

Case No.:2/10/80-ALC2l20l9 Panv Namc: DOOWON Mcct No/Date:10/80- Status:
DeferredAUTOMOTIVE SYS「 EMS   ALC2/2020

1NDlA PRIVATE LIMITED   03 03 2021

TOUBRO LIMITED

RLA Filc

:03/95/040/O1021/AM19/

RLA File
:04/24/040/00079/AM20/

Mcct No/Date■ 0/80-      Status:
ALC2/2020&03 03 2021  DeFerred

Lic No/Datc1 0310827223

22022019

HQ Filc

:01/80/050/00140/AM20/
Lic No/Datc:0410165942
‐07082019

Decision: The Comminee considered the case as per the agenda and noted that a deficiency lener seeking
certain information as raised by Consultant (Tech-3) was sent to the firm on 23.10.2020. However, no reply
has been received yet. Therefore, the Committee decided to send a reminder to the applicant for furnishing the
following information within 15 days:

ll3 l. Detail technical drawings with dimension of each expon product, Catalogue, if any, may also be
furnished.

2. Assembly drawings/diagrams ofthe resultant product showing placement and exact use ofcomponents
in the export product (s).

3. Use ofexpon product.

4. Processing to be done on imported items particularly at Sl. No. 6 & 12.

5. Quantity of imported items at Sl. No. 6 & l2 in numbers.
6. Quantity of import items at Sl. No. 6 & l2 do not match with past consumption as per Annexure- l.
7. Copy ofAdvance Authorization.

Case is deferred.

赫 郵

Case No.:267l15/E0-ALC2/2018 Party Name: LARSEN &



Case No.:4/13780-ALC2/2019  Pary Namc:L&T― MHPS     Mcct No/Datc■ 0/80‐
TURBINE GENERATORS    ALC2/2020

Status:
Deferred

HQ Fne
:01/80/050/00189/AM20/

114 Decirion, The Committee considered the case as per the agenda and noted that rhe firm's reply was sent to DHI
for examination of the case via email dated 20.05.2020 followed by reminders on 15.10.2020 & 04.02.2021.
However, no comments have been received yet. Therefore, the Committee decided to remind again DHI for
expediting the comments.

Case is defened.

PRIVATE LIMITED

RLA File

:03/95/040/00681/AM20/

03032021

Lic No/Date:0310832116

10102019

Case No.:4/23/80-ALC2/2019 P『りNamc:RONCH
POLYMERS PVT LTD

Mcet No/Date:10/80-     Status:

ALC2/2020`屹 03032021 ‐Approved

101/80/050/00349/AM20/     :03/95/040/01089/AM20/

IDecislon: Thc Committcc considcrcd thc casc as pcr agenda

comments of Consultant(Tcch l)as undCr

RA concemed may take further necessary action as per the decision ofNC.

‐Case No.:4/23/80‐ ALC2/2019  Pary Name:LARSEN&
TOUBRO LIMITED

Lic No/Date:0310834951

20022020

and decided lo flx thc ad‐ hoc norms as per

HQ Filc RLA rilc

‖ 5

Mcct No/Datc:10/80‐      Status:

ALC2/2020&03 03 2021  DeFerred

ITCHS
Code

Expor
t itcm

Quantity SI
No.

ITCHS
Codc

Import ltem Recommended
Norms

84219900

Purcit

Gcrmk
iH Klt

1500L

250000
Numbcrs

1 39011090
Ultra High Molccular

Wcight Polyethylcnc CUR
2122

l.05Kgs/Kg content
in the export
product

2 39011090
Uitra High Molecular

Weight Polyethylcnc CUR

41207U050

t.osKgs/Kg content
in the export
product

3 39032000
Styrene Acrylonitrile
Polymers

L05Kgs/Kg content
in the export
Droduct

HQ File

:01/80/050/00678/AM20/

RLA Filc

103/95ノ 040/00999/AM19/

Lic No/Datc:0310827224

22022019
I l6 Decision: The Comminee considered the case as per agenda and noted thar lhe complete set of application is

not available for examination ofthe case. Therefore, the Committee decided to ask fiom the firm to upload all
the relevant documents on DGFT's New IT Portal for examination ofthe case-

.Case is deferred.
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Case No:5/13/80-ALC2/2019  Pary Namc:L&T‐ MHPS    Mcct No/Datc:10/80-    Status:
TURBINE GENERATORS    ALC2/2020          DeFerred
PRIVATE LIMlTED       03 03 2021

HQ FHc
:01/80/050/00190/AM20/

―

一

Decision: The Committee considered the case as per the agenda and noted that the firm's reply was sent to DHI
on 13.10.2020 for examination ofthe case. Further. it was noted that somc additional information received iiom
the firm was sent to DHI on 22.0\.2O21 . I Iowever, no comments have been received yet. Therefore, the
Comminee decided to remind DHI for expediting the comments.

Case is deferred.

I   Case No:6/23/80-ALC2/2019  Party Namc:L&T― MHPS    Mcet No/Date:10/80-    Status:
.                        TURBINE GENERATORS    ALC2/2020          ‐DeFerred

PRIVATE LIMITED        03 03 2021

HQF‖ c
:01/80/050/00351/AM20/

Decision: 'l'he Committee considered the case as per the agenda and noted that a deficiency lener seeking
certain information as raised by DHI was sent to the firm on 02.02.2021. However, no reply has been received
yet. Therefore, the Commiftee decided to send a reminder to the applicant for furnishing the following
information within l5 days:

RLA F‖ e
:03/95/040/00655/AM20/

RLA F‖ e
:03/95/040/01074/AM20/

Lic No/Date:0310832159
11 102019

I´ ic No/Date:0310835043

25022020

l. Detail technical drawings with dimension of each €xport product, Catalogue, if any, may also be
furnished.

2. Weight ofeach Export Product.
3. Weight of each of the imported and indigenous input, separately for each product, for the purf,ose

of material balancing. Net weight (Cross weight minus wastage) for each imported and indigenous
input in the export product may be indicated. Net weight along with details of other imported input
to be used in the resultant product and sought to be imported./procured from sources other than the
license, ifany, may also be indicated.
Starting fi'om the specification of the export product, basic calculation as to how of raw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supportcd by documentary evidence/drawings etc.
Sheet layout diagram ofthe material indicating the wastage during blanking.
List of components, spares, consumables separately.
Raw material weight & finished weight of casting & forgings proposed for import.
List ofspares ifany.
Information as per Appendix 4K & 4H.

Case is deferred.

4

５

６

【′

８

９



Case No.:269/15/80-ALC2/2018

HQ File

:01/80/050/00611/AM19/

Pa■y Name:LARSEN&
TOUBRO LIMITED

RLA Flc
103/95/040/00585/AM19/

Mect No/Datc:10/80-      Status:

ALC2/2020&03 03 2021  DeFerred

Lic No/Datc:0310825585

1l 122018

Decision: The Committee considered the case as per the agenda and noted that a deficiency letter seeking
certain information as raised by DHI was scnt to the firm on 02.02.2021. However, no reply has been received
yet. Therefore, the Committee decided to send a reminder to the applicant for furnishing the following
,information within l5 days:

l19 l. Weight ofeach ofthe imported and indigenous input, separately for each product, for the purpose
of material balancing. Net weight (Gross weight minus wastage) for each imported and
indigenous input in the export product may be indicated. Net weight along with details of other
imported input to be used in the resultant product and sought to be imported,/procured fiom
sources other than the license, ifany, may also be indicated.

2. Starting fiom the specification of the export product, basic calculation as to how ofraw material
proposed for import has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supponed by documentary evidence/drawings etc.

Case is defened.

Case No:269/15/80-ALC2/2018 Party Namc:LARSEN&
TOUBRO LIMITED

HQ Filc

:01/80/050/00679/Alヽ419/

Meet No/Datc:10/80-
ALC2/2020&03032021

Lic No/Datc:0310827225
22022019

RLA File

:03/95/040/00995/AM19/

RLA Fne
103/95/040/00574/AM20/

Status:
Deferred

'120 Decision' The Committee considered the case as per agenda and noted that the complete set of application is
not available for examination of the case. Therefore, the Comminee decided to ask from the firm to upload all
the relevant documents on DGFT's New IT Portal for examination ofthe case.

Case is defened.

Case No:45/11/80-ALC2/2004 Party Namc:L&T― MHPS    Meet No/Datc:10/80-
TURBINE GENERATORS    ALC2/2020
PRIVATE LIMITED        03 03 2021

Status:
D€ferred

HQ Filc

:01/80/050/00171/AM20/
Lic No/Datc10310831568

16092019

l2l Decision: The Comminee considered the case as per lhe agenda and noted rhat the noted the comments given
by DHI vide U. O. No.: DES- l /03108356E/2020-HEI dated 28.12.2020. However, the case was discussed in
the meeting and the Committee observed that the firm has claimed for very high wastage. Therefore, the
Committee decided to call the firm for personal hearing to explain the case before Norms Committee in the
forthcoming NC meeting.

P-aBe

「



122 Decision: The Committee considered the case as per the agenda and noted that the case was rejected in
'-' 

Meeting No. 09/80 dated 2611.2020 (held on 08.01.2021) as the case was relisted in the meeting because of

migration of data fiom 4.7 old Data Base to new DGFT',s IT Portal. Therefore, the committee decided to

withdraw the case ftom the agenda.

Case is withdrawn.

Pa“y Namc:TEMA INDIA McctNo/Datc:10/80-ALC2/2020   Status:
LIMITED           ‐03 03 2021                 Deferred

HQ File RLA File Lic No/Date: 0310835306

:oli8o/o50/00364/4M20/ :031951040101160/AM20/ 09.03.2020

| 23 D"cision The Comminee considered rhe case as per the agenda and nored that a copy of application was sent

to DpIIT for examination of the case through Bb portal on 02.03.2021. HoweYer, no comments have been

receiyed yet. Hence, the Committee decided to wait for the comments-

Case is deferred.

case No.:46/11/80-ALC2/2004 Party Namc:L&T― MHPS
B01LERS PVT LTD

RLA F‖ e

:03/95/040/00588/AM20/

Case No:7/24/80-

ALC2/2019

Case No:269/15/80-ALC2/2018 Party Namc:1,ARSEN&
TOUBRO LIMH ED

Mcct No/Datc:10/80‐      Status:

ALC2/2020&03 03 2021  Withdrawn

Lic No/Datc1031 083 1569

16092019

Mcct No/Date:10/80‐     Status:

ALC2/2020&03 03 2021  Deferred

Mect No/Date:10/80‐      Status:
ALC2/2020&03 03 2021     Approved

Lic No/Date:0310829596

12062019                ‐

HQ F‖ c

:01/80/050/00172/ノ M`20/

Case No:16/6/80-

‐ALC2/2019

Parり Namc:TEMA INDIA
LIMITED

國鸞lT獣胤 collsldcttwITil需∬器 梅l鼎i∬‖1ヤ‖籠∬∫not availablc for cxamination ofthc casc Thcrcfore,

the relcvant doCumcnts on DGFT's Ncw IT Portal for cxamination ofthc casc

Case is dcferrcd

器航5α00087Attυ ttλ帖OЮ023ツ AM2υ
125 

D""iaion, The committee considered the case as per agenda and decided to fix the ad-hoc norms as per written

comments of DPIlT vide U. O. No.: P-47011/313/201g-TSW dated 25 01 2021 (Copy enclosed)

RA concemed may take further necessary action as per the decision ofNC'

Case No.:5/12/80-ALC2′2019  Party Namc:GODREJ&
BOYCE MFC CO LTD

Mcct No/Datci1 0/80‐

ALC2/2020
03032021

Status:
Approved

Lic No/Date:0310831805

曖6.織′鳥tsi10177AM2"      l:λ :λ:900480/AMillanddccilliflllhcad.。
c norms¨ per↓ rltcn

‐betision:ihc COmmittcc COnsldcrcd the casc as pcr
cOmmcnts of Consultant(SK3)datcd 27 02 2021(Copy Cnclosed)

IRA concemcd may takc fllrther neccssary actiOn as pcrthc decision ofNC

“

響

“
…融

網職
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Case No.: t 9/lE/Eo -ALC2/2019

uq iite
:0 I / 80 / 0 5 0 /00264 / AM2O /

Pa“y Namc:BoNATRANS Mcet No/Date:10/80-
INDIA PRIVATE LIMITED ALC22020&o3032021

Status:
Dcferred

‐RLA Filc
:03/94/040/00773/AM20/

Lic No/Datc:0310833585

20122019
Decision: The commitree ro,,ld:::o the case as per the agenda and noted that a deficiency rener seeking

r )" certain information as raised by DHI was sent to th; rrr on"z.a.to.zozo. However, no reply has been received- 
I1"J::,'"'iT*::',:;;I'"'" decided to send a reminder to rhe appricant r- rr-i,ii"e,r," rolowing

l carculation should be based on the dimensionar drawing of impon& expon item in English ,anguage.2. To provide ctarification for, *hy rTCHa co;;;iiilpo',i i 
"*pon 

i. ru_".
Case is defened.

‐  Case No:44/2/80-ALC2/2020 Party Namc:GODREJ&

30YCE MFC co LTD

I  HQ Fnc
128 :01/80/050/00474/AM21/

Mect No/Datc:lo/80‐

ALC2/2020
.03032021

Status:
Approved

| い eNo26蝋 5だll ALC22“ j卜五
"Namc LAR::N&  造 じ 濫 野 8::Ъ。劉 :器 Ied

‐  I                   TOUBRO LIMIT

AM D 撚 鼎

C∞ Ю證期

壺縄懸轟撻lW需鷹需咄∬嶽‐
Casc is dcFerred

輔肌y的‐辮麟
朧り出L ttd‐
W2ν  芳ら出υα0310833747 1

RLA File              tic N`′ Ьttte:b3168う 633ケ
~

:03/94/040/oo124/AM21/    o5062020

‐DecisiOn:Thc cOmmittec cOnsidcred thc case as per agcnda and decidと
d tO nx the ad_hoc norms as pcr wrlicncommcnts OfDPHT vidc u o No:P_47011/23/2019_Ts、

v datcd ll l1 2020(COpy enc10sed)

RA cOnccmcd may take釉

“

hcr ncccssary action as pcr thc dccisiOn OfNC

―

う
４

３

Detail technical note on manufacturi
w"igr,r or"acrr-rxpo;;;ffi;"'*' " 

orocess including the relevant flow sheet'

Weight of each of the imported an(
materiai batancins. Net weishr ,",j."'3:*,t"TT,l]l-'1:.1-"-11'"i"ly 

for each product, for the purpose of
丑T職盤l譜出産営11鶯iF殖「liri:姿:,卜.革il路::∬1』i鯉::l°為::
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any. may also be indicated.
4. Starting fiom the specification of the export product, basic calculation as to how of raw material

proposed for import has been arrived at, including the net weight of components to be manufactured

out of these imported materials, wastages claimed at each stage of manufacturing with complete
justiflcation and supported by documentary evidence/drawings etc.

Case is defened.

RLA F‖ e

:03/95/040/00355/AM21/

Meet No/Datc:10/80-

ALC2/2020
03032021

Lic No/Datc:0310838632

01 102020
HQ File

:01/80/050700644/AM21/

HQ Filc

:01/80/050/00507/AM21/

Case No.:33/3/80-

ALC2/2020

Case No.:3377/80-ALC2/2020  Party Namei STERLITE
POWER TRANSMISSI()N
LIMITED

Status:
Deferred

Status:
Deferred

131 D""irion: The Committee considered the casc as per the agenda and noted that a copy of application was sent

to MeitY for examination of the case via email dated on I I .l I .2020 followed by a reminder on 04.02.2021.

However, the represe[tative of MeitY informed in meeting that the case is under examination. Hence, the

Committee decided to wait for the comments.

Case is deferred.

Case No.:33/3/80-ALC2/2020  Pary Namc:L&T MIIPS
TURBINE CENERATORS
PRIVATE LIMITED

RLA F‖ e

:03/95/040/00220/AM21/

Mect No/Date:10/80‐

ALC2/2020
03032021

Lic No/Date:0310837100

09072020
132 Decision, The Committee considered the case as per the agenda and noted that a copy of application was sent

to DHI for examination of the case via email dated on 14.12.2020 & through BO portal on 02.03.2021.

However, no comments have been received yet. Therefore, the Committee decided to remind DHI fol
expediting the comments.

Case is deferred.

Party Name: ENDRESS AND Mect No/Date:10/80‐

HAUSER(INDIA)AUTOMAT10N ALC22020
1NSTRUMENTAT10N PRIVATE   03 03 2021
LIMITED                  I

HQ F■ c             RLA Filc:03/94/040/00424/AM19′   Lic No/Date:0310822954
09082018133 :O1/80/050ノ 00536/AM19/

Decision: 'I'he Committee considered the case as per agenda and noted that the complete set of application is

not available for examination of the case. Therefore, the Committee decided to ask fiom the firm to upload all

the relevant documents on DGFT's Ncw l'[ Ponal for examination ofthe case.

Case is defened.

Status:
Deferred

39iPage
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Case No.: l615/80-A LC212O20

HQ Filc

:01/80/050/00566/AM21/

Pary Namc:APAR
INDUSTRIES LIMITED

‐RLA Filc

:03/94/040/00279/AM21/

Mcet No/Date:lo/80-

ALC2′2020
03032021

‐Lic No/Datc:0310837819

20082020

Status:
Approved

Status: Deferred

DecisiOn:The COmmitce cOnsiderき d the casc as pcr agenda and dccided tO■ x the ad hOc nOIHIs as per wHtcn
commcnts Of MeltY宙deU O No:W21/6泡 02 HPHw datcd o3 02 2021(cOpy endOscd)

.  い,9n,,Te,T,羊 1■e Ⅲl夕9r nccessaw ac● On as pcrthc dcd● On OfNC

10“ M1/7/80■К ″鯰o h"島 nle PE濡騨 T性
酬 努野8器ЪO「 濡 亀wn

i                      .MACNETS LIヽ
41

HQ File               RLA File
Lic No/Date:0310838373

AM21/       18092020

熊宅∫蠣[鰭縄違ltti櫛:[
」

.   Case No:11/7/80‐ ALC2/2020  Pary Name:KELVIoN INDIA Mcct No/Date■ 0/80-    status:   |‐  I                    PVT LTD

I   責01ile               RLA Filc                LC272020&o303 2021 DeferredLic No/Date:0310828077
1136Ю
1/80/050Ю Ooo6晨M20/   :o3/94/040Ю H 30/AM19/   02042019             1

‐ 滉dd』 lTal:』:f:亀鳳:lrmiぶ庶ξl艦犠籠1laぷ』諸!:[鵠:肥H認1寵T総濯 |

I  Casc is deFcrrcd

Case No.:6/4/80_ALC2/2020  Pany Name:PERMANENT   Mcet No/Datc:lo/80_

MACNETS LIMITED ALC22020

He File RLA Fire 
03 03 2o2t

:0r/80/050/00544/AM21r :03/95/040100262/AM2l/ 
LicNo/Date:03r083752E

Decision: The committee considered the case as per the agenda and decided to ask iiom the hrm to furnish thefollowing information as per comments of Consuliant (Teci_31:I Detail technical drawings with dimension ofeaclr.*pon p.or.t. catalogue. ifany. may also be furnished.2 Weight ofeach of the imponed and indigenous input, 
'separatery 

for each product, for the purpose of13'l material balancing Ntt 
:"lgh.1 

(Gross weilht minus wastage; for each imported and indigenous input in rthe export product may be indicated. Net weight along with details ofother i.port"a inpuiio be used in

:[rT:r,*il#:*ct 
and sousht ro be imponed/procuied fiom sources other than the lic;nse, if any, may

,n ofthe expOrt product,basic calculatiOn as tO hOw Of raw material prOpOscd

■,Induding the nct wdght Of cOmponents tO be manuFactured Out Ofthesc

cl・almed tt each“ age of manuね ouHng●山cOm口et jttiittI「扁
|

ctc

material indicating the wastage during blanking.
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‐Case No:14/4/80-ALC2/2019  Party Name:KINECO KAMAN Mcct No Datei10/80-
COMPOSITES‐ INDIA PVT  ALC2/2020
LTD                  03 03 2021

I  HQ Fnc              RLA File              Lic No/Datc:0310828702

‐138101/80/050/00029/AM20/    101/94/049/01131`AM19/    01052019
1Decislon: The Committcc considered thc casc as pcr the agcnda and notcd that thc inln's rcply was sent to

DPHT on 02 03 2021 for cxaminatlon ofthc casc However,comments are awaitcd Hencc,thc Committcc
'    declded to walt forthe commcnts

|  ICaSC iS deferred

Status:
Deferred

Case No:14/18/80-ALC2/2019

HQ F‖ e

:01/80/050/00259/AM20/

Party Namc:KELV10N INDIA
PVT LTD

RLA Fne
103/94/040/00474/AM20/

Mcct No/Datcl1 0/80‐

AI´ C2/2020

03032021

Lic No/Date1031 0833455

17122019

Slatus:
Dcferred

Status:
Deferred

Decision: The Committee considered the case as per the agenda and noted that a denciency lener seeking

certain information as raised by DPIIT was sent to the firm on 17.08.2020 followed by a reminder on

29.10.2020. However, no reply has been received yet. Therefore, the Committee decided to send final reminder

139 to the firm for fumishing following information within | 5 days:

l. Weight ofeach Export Product.
2. Detailed calculation as to how the quantity of raw materials proposed for impon have been arriYed at,

including the net weight of components to be manufactured out of these imported materials, wastage

claimed at each state of manufacturing with complete justification and supported by documentary

evidence/drawings etc.
3. Sheet layout diagram ofthe material indicating the wastage during blanking.

Case is defened.

Case No:9/1/80-ALC2/2020   Pa●y Name:NIPHA EXPORTS MeetNダ Datcl1 0/80-
PRIVATE LIMITED       ALC22020

03032021

HQ Fnc
:01/807050/00385/AM21/

RLA Filc

:02′24/040/00199/AM20/
:Lic No′つate:0210209839

09042020

, - Decision: The Comminee considered the casc as per the agenda and noted that a deficiency lener seeking
140 certain information as raised by MSME was sent to the fiim on 03.02.2021. However, no reply has been

received yet. Thcrefore, the Committee decided to send a reminder to the firm for fumishing following
information within l5 days:

l. To provide blade category-wise blank and final product weights with step-wise wastage.

Casc is dcfened.

喝
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Case No.:45/3/E0-ALC2/2020 Party Name: PENGtJIN Mect No/Datc:10/80-
PETROLEUM SERVICES PVT ALC2つ 020

Status:
Deferred

Status:
Deferred

HQ File

141 :01/80/050/00519/AM21/

HQ Filc

:01/80/050/00548/AM19/

HQ Fnc

HQF‖ c

喝

哺 動

LTD

RLA F‖ c
103/95/040/00147/AM21/

RLA File

:03/95/040/00222/AM19/

Mcct No/Date:10/80‐

ALC2/2020
03032021

Mect No Datc:10/80‐

03032021

Lic No/Date:0310837144

13072020

03032021

Lic No/Datc:0310836794

Lic No/Date:0310823168

21082018

N4cct No/1)atc:lo/80-       status:

ALC2/2020          DeFerred
03032021

Lic No/Datc1 0310823288

Decision: The comminee considered- the case as per the agenda and noted that the firm,s reply was sent toconsultant (Tech-3) on 15.02.2021 for examination ofthe case. However, Consultant lTech-3j requested to
send hard copy ofreply ofDL. Hence, the committee decided to send the same to consurtart (Tech-3).

Case is deferred.

Case No.:45/3/80-ALC2/2020  Pary Name:LARSEN&

TOUBRO LIMITED

142
Decision: The Committee considered the case as per agenda and noted that the complete set of application is
not available for examination ofthe case. Therefore, the Comminee decided to ask from the ra* tr upro"O 

"rrthe relevant documents on DGFT,s New IT portal for examination ofthe case.

Case is defened.

Case No:45/3/80-ALC2/2020  Party Namci I´ ARSEN&
TOUBRO LIMITED

RLA Filc

143:01/80Ю
50/00569/AM19/    1:03/957040/00376/AM19/    27082018

1    Decision:The Committec cOnsidcrcd the casc as per agenda and noted that thc cOmplctc set of application is‐

‐not available For examinatiOn ofthc casc Thcrerorc,thc Committce decidcd tO ask゛、m the nrm to upload a‖ |

the relevant dOcumcnts On DGFT's Ncw IT Portal for examinatiOn Ofthc casc

Casc is deFerrcd

.Case No.:45/3/80-ALC2/2020  Pary Namc:L&T― MHI
POWER BOH´ ERS PRIVATE  ALC2/2020

Status:
Deferred

LIMITED

RLA Flc

.144101/80/050/00492/AM21/    :?3/95/040/001,1/AM21/    22062020
‐   ‐Decision:The Committee considered thc casc as pcr agcnda and notcd that thc completc set of application is
not avanablc for examinatiOn ofthc case Thcrcfore,the Committec dccided to ask,onn the rlrm to upload a‖

the relcvant dOcuments on DGFT's New IT Portal for cxamination ofthe case

・
:疇 ! 恥
t鷲蔓彗壼欝瑠躍畳百
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Case No.:45/3/80-A LC2I2O20 Partv Name: L&T - MHt Mect No/Datc:10/80-

POWER BOILERS PRIVATE  ALC2/2020
Status:
Deferred

ILIMITED
RLA Fne
103/95/040/00379/AM17/

03032021

Lic No/Date:0310808133

28092016
HQ Filc

101/80/050/00553/AM19/

Decision: The Comminee considered the case as per agenda and nored that the complete set of application is
not available for examination of the case. Therefore, the Committee decided to ask fiom the firm to upload all
the relevant documents on DGFT's New IT Portal for examination ofthe case.

Case is deferred.

Status:
Deferred

HQ File               RLA Filc

146101/80Ю
50/00570/AM19/    :03/95/040Ю0370/AM19/

Decision: The Committee considered the case as per agenda and noted that the complete set of application is
not available for examination of the case. Therefore, the Committce decided to ask ftom the firm io upload all
the relevant documents on DGFT's New I'[ Portal for examination ofthe case.

Case No.:45/3/80-ALC2/2020  Party Namc:LARSEN&
TOUBRO LIMITED

Case is dcfcrred

.Case No.:20/7/80-ALC2′ 2020  Party Namc:GODREJ&
BOYCE MFG CO LTD

Mcet No′Date:10/80‐

AI´C2/2020
03032021

‐  HQ File
147 :01/80/050/00631/AM21/

.  HQ File

148 :01/80/050/00399/AM21/

Meet No/Datc:10/80‐

ALC2/2020
03032021

RLA「 ilc                Lic No/Date:0310838433
:03/94/040/00427/AM21/        24092020

Lic No/Date1 0310823290

27082018

03032021

Lic No/Date:0310835847

25042020

Status:
Approved

Decision: The Committee considered ihe case as per agenda and decided to fix the ad-hoc norms as per wrinen
comments of DPIIT vide U. O. No.: P-4701l/23l2019-TSW dated 0l.03.2021. (Copy enclosed)

RA concemed may take further necessary action as pcr the decision ofNC.

Case No.:23/1/80-ALC2/2020  Party Namc:KINECO KAMAN Mcet No Datc:10/80-

COMPOSITES― INDIA PVT  ALC2つ 020
Stalus:
Deferred

LTD

RLA File

:03/94/040/01087/AM20/

Decision: The Committee considered the case as per lhe agenda and noted that the firm's reply was sent to
DPIIT on 02.03.2021 for examination of the case. However, comments are awaited. Hence, the Committee
decided to wait for the comments.

Case is defened.

騨
::illlllliliiii:||:|:



Case No:37/2/80-

ALC2/2020

HQ Filc

:O1/80ノ 050/00467/AM21/

Pa●y Namc:GODREJ&   Mcct No/Datc:10/80-ALC22020 Status:
BOYCE MFG CO LTD   03 03 2021              Approved

RLA Fnc                Lic No Datc:0310836284
:03/94/040/00083ノAM21/    20052020

149

Decision: The Committee considered the case as per agenda and decided to fix the ad-hoc norms as per written
comments ofConsultant (SKB) dated 27.02.2021 as under:

'Note:

1.  The words``Length 7.7 Meter,Diameter 0 56 meter,Net Weighl oF Steel:56265.30 Kgs,STL
PLT CS AS3678 Gr 250:58320.00 Kg,STL PLT CS AS1548 PT-460NR:2889 Kgs''may be
added in the description Ofthe export item

2.  The words``As 3678''and``As 1548''may bc added in thc description of the import items at Sl.

No.1&2 respectively.

RA concemed may take further nccessaり action as perthe dccision ofNC

Status:
Deferred

Case No.:22/3/80-ALC2/2020  P征 り Name:BONATRANS   Meet No/Datc:10/80‐
INDIA PRIVATE LIMITED   ALC22020

03032021

D€cision: The Commitlee considered the case as per the agenda and noted that a deficiency letter seeking
certain information as raised by DHI was sent to the firm on 02.02.2021. However, no reply has been received
yet. Therefore, the Committee decided to send a reminder to the firm for fumishing following information

150 
within l5 days:

HQ File

:01/80/050/00496/AM21/
RLA Fnc
:03/94/040/00207/AM21/

Lic No Datc:0310836946

30062020

l. Manufacturing process/activity.
2. Wight ofeach expon product and each imponed input.
3. Staning fiom the specification of the exporl product, basic calculation as to how of raw material

proposed for impon has been arrived at, including the net weight of components to be
manufactured out of these imported materials, wastages claimed at each stage of manufacturing
with complete justification and supported by documentary evidence/drawings etc.

lTCHS
Code Export ltem Quantity

SI

No
lTCHS
Codc

Import Item
Recommended

Norms

93059100

Production Mini
Dyad: Length 7.7
Meter, Diameter 0.56
meter.
Net Weight of Steel:
56265.30 Kgs
STL PLT CS l\53678
Gr 250: 58320.00 Kg
STL PLT CS AS I54E
PT-460NR: 2889 Kgs

Numbers

1 72089000
Carbon Steel
Plates As 3678
Grade 250

6%on net wdght
of CSP AS3678
Gr 250 h thc
cxport of 48 Nos

Mini   Production

Dyads

2 72089000
Carbon Steel
Plates As l54E
Grade PT460NR

50%on nct、 veight

of CSP AS1548
Gr―PT 460NR in
thc cxpo“  of 48
Nos     Mini
Product10n Dyads

″

♂ 軍



Namc:KINECO KAMAN No Date■ 0/80-

―INDIA PVT

The Committee considered the case as per the agenda and noted that a copy of application was sent

DPIIT on 02.03.202\ for examination of the case. However, comments are awaited. Hence, the Committee

to wait for the comments.

is deferrcd.

Lic No/Date:0310839311

45 lPage

Status:
Deferred



W-21/5/2021-IPHW 
Government of India

Ministry of Electronics and Information Technology
IPHW Division

                                                                           Date: 27.01.2021
 

Subject: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1) in respect of Advance Licence
No. 0510413626 Dated 14.02.2020 issued to M/s. HFCL Limited

 

          This refers to DGFT email dated 08.10.2020 seeking comments of this Ministry on the above-
mentioned application of M/s. HFCL Limited for export of “12 F Unarmoured DS Optic Fiber Cable”.

2.       The application has been examined in the Ministry of Electronics and Information Technology from
technical angle. The import products are required for manufacturing the export product. The Ministry
recommends Ratification of norms of advance authorization as per calculation sheet attached.

 
 
 

(Sd\-)
(Sushil Kumar Jangid)

Scientist ‘B’
Tel: 011-24301784

ftp-iphw@meity.gov.in
Regards,
Ashutosh Chauhan
Asstt. Manager
MeitY



Export Item
Export Item 

Qty(in KMs)
Import Item UOM Per Unit

Quantiy Sought in 

DGFT(KGs) with claimed 

wastage

Wastage Claimed
Wastage 

allowed

Calculated 

Quantity with 

wastage

Recommended Quantity

Single Mode Optical Fibre KM 12.3 30019.600 2% 2% 30010.032 30010.032

Polybutylene Terpthalate(PBT) KGs 2.13 5310.240 4% 2% 5196.859 5196.859

High Density Polyethylene(HPDE) KGs 35.61 86877.440 2% 2% 86882.702 86877.440

Water Bloackig Tape 0.25 mm 

thickness
Sq Metre 24 58556.160 2% 2% 58556.160 58556.160

AA No. 0510413626

Calculation sheet

2392

12 F Unarmoured DS 

Optic Fibre 

Cable(G.521D/OM1/O

M3/OM4)

W-21/5/2021-IPHW
27171/2021/IPHW
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  Government of India   Director General of Foreign Trade 

Case No: 126 
DGFT UO No. 01/80/050/00177/AM-20 
Advance Authorization No. 0310831805 dated 25.09.2019   
M/s  GODREJ BOYCE MFG CO LTD, Mumbai. 
 The following wastage may be allowed against the export: 
Sl 
No 

Name of the export item Quantity Item of import Wastage  
1 BAL2A_Main Construction ( 

Missile ( Used in  Missile 
Launcher) 
 
Net weight of Aluminium & 
Stainless Steel in Export:   
 
(i) Aluminium Alloy Tubes 
Gr-5083 H111: 5562.94 Kg. 
(ii) Aluminium Alloy Bar Gr-
5083 H111: 752.0 Kg 
(iii) Aluminium Alloy Bar 
Gr-6061 T6511: 79.06 Kg. 
(iv) Aluminium Alloy Plate 
/sheet Gr-5083 H321: 
1230.72 Kg. 
(v) Aluminium Alloy Plate 
/sheet Gr-6061 T-651: 
4854.40 Kg. 
(vi) Stainless Steel Plate/sheet 
A 240 
Gr 316L/A666Gr 316L: 
3370.72 Kg. 
(vii) Stainless Steel 
Bar/Rounds PH15-5: 128.0 
Kgs 

16 Nos Aluminium Alloy Tubes 
Gr-5083 H111 

12% on net 
weight. 

Aluminium Alloy Bar 
Gr-5083 H111 

54% on net 
weight 

Aluminium Alloy Bar 
Gr-6061 T6511 

34% on net 
weight 

Aluminium Alloy Plate 
/sheet Gr-5083 H321 

63% on net 
weight 

Aluminium Alloy Plate 
/sheet Gr-6061 T-651 

47% on net 
weight 

Stainless Steel 
Plate/sheet A 240 
Gr 316L/A666Gr 316L 

45% on net 
weight 

Stainless Steel 
Bar/Rounds PH15-5 

28% on net 
weight 

   Fastners Net to Net 
 

  
 (S.K. Bhatnager) 

TC(SKB) 
 27.02.2021 

 
Dr D. C. Dabhole Dy DGFT, NC-I 
 



File No.P-47011/23/2019-TSW 

~mcfiR 

cll\v1qll }ITT"~ J-i~lc>lll 

~~}ITT"~ ~fcrnm 
Government of India 

Ministry of Commerce & Industry 
Department for Promotion of Industry & Internal Trade 

(Technical Support Section) 
********* 

Subject:- M/s Godrej & Boyce MFG. Co. Ltd., A.A. No.0310836537 dated 05.06.2020. 
Reference:- D.G.F.T. F. No.01/80/050/00474/AM21/DES-1/786 dated 29.09.2020 

With reference to the above the undersigned is directed to say that the instant A.A. may 
be ratified as under: 
1. Net empty weight of export items at SI.No.1 to 11 may be specified as 107993 Kgs, 

216190 Kgs, 204584 Kgs, 101110 Kgs, 64844 Kgs, 174992 Kgs, 174992 Kgs, 90250 
Kgs, 137561 Kgs, 137561 Kgs and 55490Kgs respectively. 

2. Import items at SI.No.1 to 7 shall be of relevant grade and thickness and import item 
at SI.No.12 to 19 shall be of relevant grade and diameter as contained/utilized in the 
manufacturing of export items. 

3. Quantity of import at SI.No.1 may be allowed as 290850.28 Kgs as 1.05Kgs/Kg 
content in the export items at SI.No.1 to 8. 

4. Quantity of import at SI.No.2 may be allowed as 160641 Kgs as 1.05Kgs/Kg content 
in the export items at SI.No.1 to 11. 

5. Quantity of import at SI.No.3 may be allowed as 20028.96 Kgs as 1.05Kgs/Kg content 
in the export items at SI.No.6 and 7. 

6. Quantity of import at SI.No.4 may be allowed as 83328.6 Kgs as 1.05Kgs/Kg content 
in the export items at SI.No.1 to 8. 

7. Quantity of import at SI.No.5 may be allowed as 12979.68 Kgs as 1.05Kgs/Kg content 
in the export items at SI.No.9 and 10. 

8. Quantity of import at SI.No.6 may be allowed as 12639.28 Kgs as 1.05Kgs/Kg content 
in the export items at SI.No.9 and 10. 

9. Quantity of import at SI.No.7 may be allowed as 6049.79Kgs as 1.05Kgs/Kg content 
in the export item at SI.No.11. 

1 O.Quantity of import at SI.No.8 may be allowed as 52 Nos on net to net basis. Duty free 
weight of this item may be allowed as 226733.56Kgs. inclusive of 2 %wastage. 

11.Quantity of import at SI.No.9 may be allowed as 30 Nos on net to net basis. Duty free 
weight of this item may be allowed as 8231.6Kgs. inclusive of 2 %wastage. 

12.Quantity of import at SI.No.10 may be allowed as 24Nos on net to net basis. Duty 
free weight of this item may be allowed as 238301.89Kgs. inclusive of 2 %wastage. 

13. Quantity of import at SI. No.11 may be allowed as 12Nos on net to net basis. Duty 
free weight of this item may be allowed as 16847.14Kgs. inclusive of 2 %wastage. 

14.Quantity of import at SI.No.12 may be allowed as 133394.29Kgs (80457Meters) 
inclusive of 2% wastage. 

15.Quantity of import at SI.No.13 may be allowed as 63919.34Kgs (44368Meters) 
inclusive of 2% wastage. 

16.Quantity of import at SI.No.14 may be allowed as 8508.94Kgs (11685Meters) 
inclusive of 2% wastage. 

17 .Quantity of import at SI.No.15 may be allowed as 83336.86Kgs (54495Meters) 
inclusive of 2% wastage. 

18.Quantity of import at SI.No.16 may be allowed as 6604.83Kgs (1700Meters) inclusive 

--i...- - - /11/1/Lri..- 



File No.P-47011/23/2019-TSW 

of 2% wastage . 
19.Quantity of import at SI.No.17 may be allowed as 767.04Kgs (246Meters) inclusive of 

2% wastage. 
20.Quantity of import at SI.No.18 may be allowed as 1903.05Kgs (589Meters) inclusive of 2% wastage. 

21.Quantity of import at SI.No.19 may be allowed as 197.37Kgs (85Meters) inclusive of 
2% wastage. 

22.Quantity of import at SI.No.20, 21 and 22 may be allowed as 19206 Kgs. 
(4994Nos.), 12198 Kgs.(2222Nos.) and 494Kgs.(245Nos.) respectively on net to net 
basis with accountability clause. 

23.Quantity of import item at SI.No.23 may be allowed as 1743 Kgs. 
24.Quantity of import item at SI.No.24 may be allowed as 715 Kgs. 
25.Quantity of import item at SI.No.25 may be allowed as 8309 Kgs. 
26.Quantity of import item at SI.No.26 may be allowed as 3027 Kgs. 
27.Quantity of import item at SI.No.27 may be allowed as 13794 Kgs. 
28.Quantity of import item at SI.No.28 may be allowed as 2567.82 Kgs. 
29.Quantity of import item at SI.No.29 may be allowed as 33045.22Kgs. 
30.Quantity of import item at SI.No.30 may be allowed as 34914.75Kgs. 
31.Quantity of import item at SI.No.31 may be allowed as 13794 Kgs. 

Norms Committee may take a view. 

DGFT(Shri Pranav Upadhyay, AD, DES-I) 
DPIIT U.0.NO. P-47011/23/2019-TSW dated 11.11.2020 

--i- - - -- ,,,,,,,L-L.:, 
(S.K.Jain) 

Development Officer 
Tel.23063166 

E-mail:sushilk.jain@nic.in 



W-21/6/2021-IPHW 
Government of India

Ministry of Electronics and Information Technology
IPHW Division

                                                                           Date: 03.02.2021
 

Subject: Ratification of norms in terms of Para 4.7 of HBP. (Vol.1) in respect of
Advance Authorization No. 0310837819 issued to M/s. Apar Industries Ltd.
 
        This refers to DGFT email dated 25.09.2020 seeking comments of this Ministry on the above-
mentioned application of M/s. Apar Industries Ltd. for export of different different types of optical fibre
cables.

2.       The application has been examined in the Ministry of Electronics and Information Technology from
technical angle. The import products are required for manufacturing the export product. The Ministry
recommends Ratification of norms of advance authorization as per Calculation Sheet attached.

Please find attached.
 
 

(Sd\-)
(Sushil Kumar Jangid)

Scientist ‘B’
Tel: 011-24301784

ftp-iphw@meity.gov.in
Regards,
Ashutosh Chauhan
Asstt. Manager
MeitY



Sl. No. Description of goods Export Qty UOM

 Export  

Qty  
Import Item Import Qty UOM

Per unit content Wastage Weight % claimed Wastage Allowed Quantity as per license Quantity Calculated Quantity Recommended

Single Mode /Multimode Optical Fibre KMS 2.05                        2.50% 2.50% 157.59                                  157.59                                 157.59                                            

POLYBUTYLENE TERPTHALATE (PBT) KGS 2.47                        2.00% 2.00% 189.22                                  189.22                                 189.22                                            

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

High Density Polyethylene (HDPE) KGS 15.84                      2.50% 2.00% 1,217.44                               1,211.50                             1,211.50                                        

Single Mode /Multimode Optical Fibre KMS 4.10                        2.50% 2.50% 2,206.31                               2,206.31                             2,206.31                                        

POLYBUTYLENE TERPTHALATE (PBT) KGS 2.33                        2.00% 2.00% 1,247.89                               1,247.89                             1,247.89                                        

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

High Density Polyethylene (HDPE) KGS 23.48                      2.50% 2.00% 12,634.76                            12,573.12                           12,573.12                                      

Single Mode /Multimode Optical Fibre KMS 4.04 2.50% 2.50% 102.93                                  102.93                                 102.93                                            

POLYBUTYLENE TERPTHALATE (PBT) KGS 2.41                        2.00% 2.00% 61.15                                    61.15                                   61.15                                              

G.I.Wire KGS 174.49                    2.50% 2.00% 4,445.56                               4,423.88                             4,423.88                                        

Low Smoke Zero Halogen Compound (LSZH) KGS 166.40                    2.50% 2.00% 4,239.34                               4,218.66                             4,218.66                                        

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 12.12 2.50% 2.50% 331.98                                  331.98                                 331.98                                            

POLYBUTYLENE TERPTHALATE (PBT) KGS 4.82                        2.00% 2.00% 131.48                                  131.48                                 131.48                                            

G.I.Wire KGS 174.49                    2.50% 2.00% 4,779.48                               4,756.17                             4,756.17                                        

Low Smoke Zero Halogen Compound (LSZH) KGS 166.40                    2.50% 2.00% 4,557.76                               4,535.53                             4,535.53                                        

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 12.12 2.50% 2.50% 128.45                                  128.45                                 128.45                                            

POLYBUTYLENE TERPTHALATE (PBT) KGS 4.82                        2.00% 2.00% 50.87                                    50.87                                   50.87                                              

G.I.Wire KGS 174.49                    2.50% 2.00% 1,849.34                               1,840.32                             1,840.32                                        

Low Smoke Zero Halogen Compound (LSZH) KGS 166.40                    2.50% 2.00% 1,763.55                               1,754.94                             1,754.94                                        

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 24.24 2.50% 2.50% 1,349.24                               1,349.24                             1,349.24                                        

POLYBUTYLENE TERPTHALATE (PBT) KGS 9.65                        2.00% 2.00% 534.35                                  534.35                                 534.35                                            

G.I.Wire KGS 174.49                    2.50% 2.00% 9,712.42                               9,665.04                             9,665.04                                        

Low Smoke Zero Halogen Compound (LSZH) KGS 166.40                    2.50% 2.00% 9,261.86                               9,216.68                             9,216.68                                        

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 48.48 2.50% 2.50% 3,170.90                               3,170.90                             3,170.90                                        

POLYBUTYLENE TERPTHALATE (PBT) KGS 11.40                      2.00% 2.00% 742.06                                  742.06                                 742.06                                            

G.I.Wire KGS 186.95                    2.50% 2.00% 12,227.97                            12,168.32                           12,168.32                                      

Low Smoke Zero Halogen Compound (LSZH) KGS 180.93                    2.50% 2.00% 11,833.94                            11,776.21                           11,776.21                                      

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 12.12 2.50% 2.50% 562.14                                  562.14                                 562.14                                            

POLYBUTYLENE TERPTHALATE (PBT) KGS 4.82                        2.00% 2.00% 222.63                                  222.63                                 222.63                                            

G.I.Wire KGS 205.65                    2.50% 2.00% 9,538.28                               9,491.75                             9,491.75                                        

Low Smoke Zero Halogen Compound (LSZH) KGS 188.89                    2.50% 2.00% 8,761.10                               8,718.36                             8,718.36                                        

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 24.24 2.50% 2.50% 377.09                                  377.16                                 377.09                                            

POLYBUTYLENE TERPTHALATE (PBT) KGS 9.65                        2.00% 2.00% 149.34                                  149.37                                 149.34                                            

G.I.Wire KGS 205.65                    2.50% 2.00% 3,199.17                               3,184.19                             3,184.19                                        

Low Smoke Zero Halogen Compound (LSZH) KGS 188.89                    2.50% 2.00% 2,938.50                               2,924.75                             2,924.75                                        

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 6.06 2.50% 2.50% 20.50                                    20.50                                   20.50                                              

POLYBUTYLENE TERPTHALATE (PBT) KGS 2.41                        2.00% 2.00% 8.12                                       8.12                                     8.12                                                 

G.I.Wire KGS 205.65                    2.50% 2.00% 695.61                                  692.22                                 692.22                                            

Low Smoke Zero Halogen Compound (LSZH) KGS 188.89                    2.50% 2.00% 638.93                                  635.81                                 635.81                                            

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 24.24 2.50% 2.50% 253.63                                  253.63                                 253.63                                            

POLYBUTYLENE TERPTHALATE (PBT) KGS 9.65                        2.00% 2.00% 100.45                                  100.45                                 100.45                                            

G.I.Wire KGS 174.49                    2.50% 2.00% 1,825.73                               1,816.82                             1,816.82                                        

Low Smoke Zero Halogen Compound (LSZH) KGS 166.40                    2.50% 2.00% 1,741.03                               1,732.54                             1,732.54                                        

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 48.48 2.50% 2.50% 423.08                                  423.08                                 423.08                                            

POLYBUTYLENE TERPTHALATE (PBT) KGS 11.40                      2.00% 2.00% 99.01                                    99.01                                   99.01                                              

G.I.Wire KGS 224.34                    2.50% 2.00% 1,957.82                               1,948.27                             1,948.27                                        

Low Smoke Zero Halogen Compound (LSZH) KGS 203.43                    2.50% 2.00% 1,775.28                               1,766.62                             1,766.62                                        

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 96.96 2.50% 2.50% 1,691.52                               1,691.52                             1,691.52                                        

POLYBUTYLENE TERPTHALATE (PBT) KGS 22.80                      2.00% 2.00% 395.85                                  395.85                                 395.85                                            

G.I.Wire KGS 261.74                    2.50% 2.00% 4,566.11                               4,543.84                             4,543.84                                        

Low Smoke Zero Halogen Compound (LSZH) KGS 251.99                    2.50% 2.00% 4,396.01                               4,374.57                             4,374.57                                        

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 4.04 2.50% 2.50% 165.64                                  165.64                                 165.64                                            

POLYBUTYLENE TERPTHALATE (PBT) KGS 3.51                        2.00% 2.00% 143.13                                  143.13                                 143.13                                            

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

High Density Polyethylene (HDPE) KGS 13.21                      2.50% 2.00% 541.53                                  538.89                                 538.89                                            

Single Mode /Multimode Optical Fibre KMS 4.04 2.50% 2.50% 82.82                                    82.82                                   82.82                                              

POLYBUTYLENE TERPTHALATE (PBT) KGS -                          2.00% 2.00% -                                         -                                       -                                                   

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS 25.25                      2.50% 2.00% 517.58                                  515.06                                 515.06                                            

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 6.06 2.50% 2.50% 37.27                                    37.27                                   37.27                                              

POLYBUTYLENE TERPTHALATE (PBT) KGS -                          2.00% 2.00% -                                         -                                       -                                                   

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS 30.48 2.50% 2.00% 187.45                                  186.54                                 186.54                                            

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 12.12 2.50% 2.50% 74.54                                    74.54                                   74.54                                              

POLYBUTYLENE TERPTHALATE (PBT) KGS -                          2.00% 2.00% -                                         -                                       -                                                   

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS 33.52                      2.50% 2.00% 206.17                                  205.17                                 205.17                                            

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 4.04 2.50% 2.50% 24.85                                    24.85                                   24.85                                              

POLYBUTYLENE TERPTHALATE (PBT) KGS 3.51                        2.00% 2.00% 21.47                                    21.47                                   21.47                                              

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS 46.24                      2.50% 2.00% 284.36                                  282.97                                 282.97                                            

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 6.06 2.50% 2.50% 49.69                                    49.69                                   49.69                                              

POLYBUTYLENE TERPTHALATE (PBT) KGS 3.51                        2.00% 2.00% 28.63                                    28.63                                   28.63                                              

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS 46.24                      2.50% 2.00% 379.14                                  377.29                                 377.29                                            

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 8.07                        2.50% 2.50% 49.65                                    49.65                                   49.65                                              

POLYBUTYLENE TERPTHALATE (PBT) KGS 3.51                        2.00% 2.00% 21.47                                    21.47                                   21.47                                              

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS 46.24                      2.50% 2.00% 284.36                                  282.97                                 282.97                                            

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 12.12 2.50% 2.50% 74.54                                    74.54                                   74.54                                              

POLYBUTYLENE TERPTHALATE (PBT) KGS 3.51                        2.00% 2.00% 21.47                                    21.47                                   21.47                                              

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS 46.24                      2.50% 2.00% 284.36                                  282.97                                 282.97                                            

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 12.12 2.50% 2.50% 99.38                                    99.38                                   99.38                                              

POLYBUTYLENE TERPTHALATE (PBT) KGS 4.01                        2.00% 2.00% 32.71                                    32.71                                   32.71                                              

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

High Density Polyethylene (HDPE) KGS 37.64                      2.50% 2.00% 308.67                                  307.17                                 307.17                                            

Single Mode /Multimode Optical Fibre KMS 24.24 2.50% 2.50% 198.77                                  198.77                                 198.77                                            

POLYBUTYLENE TERPTHALATE (PBT) KGS 4.34                        2.00% 2.00% 35.44                                    35.44                                   35.44                                              

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS 50.86 2.50% 2.00% 417.05                                  415.02                                 415.02                                            

High Density Polyethylene (HDPE) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Single Mode /Multimode Optical Fibre KMS 24.24 2.50% 2.50% 198.77                                  198.77                                 198.77                                            

POLYBUTYLENE TERPTHALATE (PBT) KGS 13.59                      2.00% 2.00% 110.93                                  110.93                                 110.93                                            

G.I.Wire KGS -                          2.50% 2.00% -                                         -                                       -                                                   

Low Smoke Zero Halogen Compound (LSZH) KGS -                          2.50% 2.00% -                                         -                                       -                                                   

High Density Polyethylene (HDPE) KGS 49.71                      2.50% 2.00% 407.62                                  405.63                                 405.63                                            

Import Item Total Qunatity Applied
Quantity 

Recommended
Single Mode /Multimode Optical Fibre 11833.00 11831.26

POLYBUTYLENE TERPTHALATE (PBT) 4345.00 4345.00

G.I.Wire 54797.00 54530.81

Low Smoke Zero Halogen Compound (LSZH) 54467.00 54202.66

High Density Polyethylene (HDPE) 15111.00 15036.31

24.86     KM4F LT-SM DS WA FLAME RETARDANT CABLE3

4
12F LT-SM DS WA FLAME RETARDANT

CABLE
KM 26.72     

1 02F - FLEXILITE - CATV - CABLE-5.0 MM KM 75.00     

2 04F - FLEXILITE - CATV - CABLE KM 525.00   

10.34     KM
12F LT-MM DS WA FLAME RETARDANT

CABLE
5

54.30     KM
24F LT-SM DS WA FLAME RETARDANT

CABLE
6

63.81     KM
48F LT-SM DS WA FLAME RETARDANT

CABLE
7

45.25     KM12F LT-SM DS WA FIRE RESISTANCE CABLE8

15.18     KM24F LT-SM DS WA FIRE RESISTANCE CABLE9

3.30        KM6F LT-SM DS WA FIRE RESISTANCE CABLE10

10.21     KM
24F LT-MM DS WA FLAME RETARDANT

CABLE
11

8.51        KM48F LT-SM DS WA FIRE RESISTANCE CABLE12

17.02     KM96F LT-SM DS WA FIRE RESISTANCE CABLE13

40.00     KM4F UT SM UNARMOURED O.F. CABLE14

20.00     KM4F SM TB SINGLE SHEATH RISER O.F.CABLE15

6.00        KM6F SM (G657A2) TB SINGLE SHT RISER CABLE16

17

6.00        KM
4F UT-SM SINGLE SHT UNARM CABLE O/s

LSZH
18

8.00        KM
24F LT-SM SINGLE SHEATH ARMOURED

CABLE
24

6.00        KM
12F UT-SM SINGLE SHT UNARM CABLE

O/SLSZH
21

8.00        KM
12F UT SM SINGLE SHEATH ARMOURED

CABLE
22

AA No. 0310837819-Calculation Sheet

8.00        KM
24F UT-SM SINGLE SHT UNARM CABLE

O/SLSZH
23

8.00        KM
6F UT-SM SINGLE SHT UNARM CABLE O/S

LSZH
19

6.00        KM
8F UT-SM SINGLE SHT UNARM CABLE O/S

LSZH
20

6.00        KM
12F SM(G657A2) TB SINGLE SHT RISER

CABLE

W-21/6/2021-IPHW
28570/2021/IPHW
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Government of India 

Ministry of Commerce & Industry 
Department for Promotion of Industry & Internal Trade 

(Technical Support Section) 
********* 

Subject:- M/s Godrej & Boyce MFG. Co. Ltd. A.A. No.0310838433 dated 24.09.2020 
Reference:- D.G.F.T. F. No. 01/80/050/00631/AM21/DES-1/1817 dated 07/01/2021 

With reference to the above the undersigned is directed to say that the instant A.A. may 
be ratified as under:- 

1. Net Fabricated weights of export items at SI.No.1 to 6 may be specified as 18.5 MT, 
18.5 MT, 11 MT, 11 MT, 14 MT and 14 MT respectively. 

2. Import items at SI.No.1 to 3 shall be of relevant grade and thickness and import item at 
SI.No.6, 8 and 9 shall be of relevant grade and diameter as contained/utilized in the 
export items. 

3. Quantity of import item at SI.No.1 may be allowed as 32265.72 Kgs as 1.05 Kgs/Kg 
content in the export items at SI.No.1 to 6. 

4. Quantity of import item at SI. No. 2 may be allowed as 827.42 Kgs as 1.05 Kgs/Kg 
content in the export items at SI. No.1 to 6. 

5. Quantity of import item at SI.No.3 may be allowed as 632.52 Kgs as 1.05 Kgs/Kg content 
in the export items at SI.No.1 and 2. 

6. Quantity of import item at SI.No.4 may be allowed as 240 Nos. on net to net basis. Duty 
free weight of this item may be allowed as 8746.18 Kgs. inclusive of 2 %wastage. 

7. Quantity of import item at SI.No.5 may be allowed as 18 Nos on net to net basis. Duty 
free weight of this item may be allowed as 18821.04 Kgs. inclusive of 2 %wastage. 

8. Quantity of import item at SI.No.6 may be allowed as 458 Meters (788.92 Kgs) inclusive 
of 2% wastage. 

9. Quantity of import item at SI. No. 7 may be allowed as 12 Nos on net to net basis. Duty 
free weight of this item may be allowed as 31.80 Kgs. inclusive of 2 %wastage 

10. Quantities of import items at SI.No.10 and 11 may be allowed as 1632.36Kgs.(560Nos.), 
21.36Kgs.(12Nos.) respectively on net to net basis with accountability clause. 

11. Quantity of import item at SI.No.a may be allowed as 5.53 Kgs (3 Meters) inclusive of 
2% wastage. 

12. Quantity of import item at SI.No.9 may be allowed as 537.62Kgs (365Meters) inclusive of 
2% wastage. 

13. Quantities of import items at SI.No.12, 13 and 14 may be allowed as 460 Kgs each. 

-- 



14. Quantities of import items at SI.No.15 & 16 may be allowed as applied for i.e.44 Kgs and 
268 Kgs respectively. 

Norms Committee may take a view. 

15. Quantity of import item at SI. No.17 may be allowed as 4 Nos on net to net basis. Duty 
free weight of this item may be allowed as 871.08 Kgs. inclusive of 2 %wastage 

_/-- -- ;:;-; :? ' t-2. 
(S. K. Jain) 1 

Development Officer 
Tel.23063166 

E-mail: sushilk.jain@nic.in 
DGFT(Dr. D.C. Dabhole, Dy.DGFT, DES-I) 
DPIIT U.O.NO. P-47011/23/2019-TSW dated 01.03.2021 


